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PETAILS OF APPLICATION

ATIC OF  THE  ORDER _ ABGAINST
WH1CH TH& APPLICATION 158 MADE :

] The present applicetion is directed against the

Fepd lepwdng F
{13 Soverse remarks in the AUR of the Applicant  for

R

wed widce Memarancdum  No.

the year 1998 communicat

G 1/00N/1 /94 (FT) /98-0HY dated 29.9.99.

{3

ube
_—

Rejection of the representation of the - Gpplicant.

of

sgsinst  the sdverse remasrks and

Vi -
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the same ag communicated by the letter dated
4.3.2662 . of the Superintendent of Police, CRI,

Anti-Corruption Ranch, Guuwahati.

g JURISDICTION QF _THE TRIBUNAL s

The applicant declares that the subject matter of
: - \
the instant application for which hte wants redressal

is well within  the  jurisdiction of the Han ‘ble

Tribunzl.

3. LIMITATION :

Thé applicant further declares that he Mad fiiéd
the repreﬁentatimn.dated 29.18.99 against the adverse
remarks AN hiﬁ ACR for the yeér 1998  as Cmmmuhicaﬁed
vide Memorandum dated 29.9.99. The finalisation of the
ACR for the year 1998 was communicated to the Applicant
vide letter dated 4.3.2082. The prgsent application i%
therefore wiﬁhin the statutory pewimd“mf iimitatimn. EY-)
provided  under Section 21 of 'the- Apdministrative

Tribunale Act, 198%.

4, FACTS OF THE CABE &

4.1 That the Applicant in  the present «ase is
agorieved .by the adverse remarks in his ACR  for the
year 1998. The adverse remarks were cummuaicateﬁ to him
vide Memarancum dated.EQfWﬂQWH The épplicant submitted
the repreéemtatimn dated 29.1%¥.9%. The finaligation of
the 'v@marké Qaﬁ gommuﬁicateﬁ to . the Applicant vidé
letter dated 4.3.28682 of thé Supdt. of Police, CRI,

Anﬁiowrruptiﬁh Eranch, Buwahati. The aforesaid letter
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enclmsed th@ lett@r dated 21.1.26085 of the then DIG,.
S CRI, North East Zone, Buwshati {ﬁevieming Authority)
(Reaﬁmndenﬁ Mo.13) and the letter dated 28.2.28482 of the
then Addl. Director, CBI, East Zone, kEolkata (Accwpfing
Authorityg (Respondent No. 2). The. lettér dated.
A5, 20842 enclpﬁing the aforesaid two different letters
dated T1.2.2002 and 28.72.7882 of Respondente Mo.l and 2
reﬁpectivély implies the rejection af the
representation of the Applicant dated Eéulﬁqu and
finaliﬁatign o f ﬁhe adverse remarks in his ACR for  the
year 1998. The case of the Aﬁhlicant in  the present
applicatimn'ia that the adverse remarks made in his ACR

far the year 1998 are haseless and the same have been

macde in malafide exercise of power, These adverse

remarks have beern made in contravention of the
instructions which are required to be followed by the
Reviewing aéd the Accepting Quthmritéeﬁ in prgparing
the Amnﬁml mCmnfid@ntial Report of a subardinate
nfficial. It ~ié notewarthy that the Reporting
Authgrity had given appreciated and positive " remarks
for the ﬁpplicéﬁtA in his ACR  for the year 1998,
Homever, the Reviewing Authority (Respondent No.l)
without disclosing any reason disagreed with o the
-pasitive remarks of the Reporting Authority and gave
aavevﬁe remarks to the Applicant. Nh;le doing so, the
Reviewing Autharity (Respondent No.1) acted contrary to
the instructions it i requifed to follow in makiné
confideﬁtiai remarks about itz  subordinate. S The
'Qccepting Authority acting in total non—application of
mind amceﬂtéd the‘remarks of the Reviewiﬂg Authority

resulting  in finalisation of the Applicant’s ACR for



the -year 1998. It is pertinent to mention that the
competent ‘authority while  finalising the .- adverse
remarks in the ACR of the Applicant have not dealt with
the reasons for diﬁmiﬁéing the representation of the
Applicant. In fact, there is no whisper about “the
representation ‘of the Applicant in the letter dated
4,7%.90662 which contains twe different enclosures in the

form of letters dated 21.1.2002 and 28.2.20082 of

Respondents Mol and 2 respectively. anm the

communication dated 4.3.208062, énly an inference can bhe
drawn that the.reprmsentatign of the Qﬁmliuant dated
29.16.99 has heen rejected by the Respondents. Bince
finali&étiwh of tﬁe.adverae remérkg in the ACR of the
Applicant  for  the yegr 1998 is - in viclation af the
gstablished principleﬁ of preparation of Armiaal
Confidential Report, theréfore, the present applicatimn

i being filed for expunction of the adverse remarks

made therein.

4.2 That the Applicant is an Inspector of Police in the
Central Bureau of Investigatian. Enitially; he was Sub-
In%pectmf in the UP’Poliae and was later mnlfappmintea
as Inspector of Police on deputation in Delhi Special
Palicé Establishment Divieion of CRI. After his
appointﬁ@mtq the Applicant joined as Inspector, CBI;
Anti Cmrruptimn.ﬁranch in the office of the BF, CEI,
Anti Cdrruptian~ﬁranch, Shillong iniﬁeptembﬁr 199%. In
the year 1995, when the HP's office was shifted from

Shillong to Guwshati, the Applicant was also shifted to

Guwahati« : .

g
we 't



4.3 That the performance of Applicant in CRI has been

exemplary. In course of his. service in CRI, the

Applicant garned . seventeen rewards a&nd etght
commendation certificates far his excellent

investigation in various Cases. Applicant also handled

certain highly sensitive cases like a case relating to

2

P )

fraudulent withdrawal of advance T.A. against the
Judges of the Mon'ble Gauhati High Cburt as well as the
establishment staff of the Gauhati High {lourt from
Kamrup Treasury. The amount was to the tune of more
than Rs. 38 1acan~1n this case also, the Applicant was

given commendation certificete as well as cash reward

 for hie effective investigation.

Documents showing the meritorious performance «of

the Applicant and the awards received by him are

apnexed herewith as ANNEXURES~A/L colly.

4.4 That during September 1998, the Respondent Nq.
1 was ﬁhe'Deputy Inspector Benersa of Police, CBI,
North FEast Zone and in the said capacity he was &
Reviewing futhority of the Applicant. The Respondent
No.l met the Applicant for the first time on 8.79.73
Qh@ﬁ e visited the office of the éP, CRI. That day
there was & meeting in the office to review _the
investigation of the cases. The Applicant was One
amongst che} inveétigating afficers and Pullic
prosecutors present on that day. I thé.meeting, the
Respondent Mo, 1 had an inteﬁactimn with the Qpplicant
and he guestioned him as to wh? the épplicant fad given
closure report in RCw27(A)/?é*8HG.~Nhen the Applicant
ctarted explaining to Respondent No.l, the latter bDegan



putting hypoethetical queﬁfiwn to the ﬁpplicanf which

ad no logical answers. The Respondent No.i also

-

humiliated the mpplicént petfore all the offfcers which

- v

he was fAot supposed to do. During post lunch Gession,

the Applidant apprised the Reapmmdent Ngul . that * the
closure recommendation of thé RE-27{RY/F6~-8HE was given

unanimously by the Branch P, .Benior Public Prosecutor

and Deputy Legal Adviser since there was no  evidence

znd also that theﬁe were inherent defects in  the FIR

itself. However, the Respondent Ne.l remained adamant

and  he abused the Applicant in high piﬁch voice. The
Qﬁpliaant felt insulted and humiliated and submitted =&
letter on the spot requeating‘the B8P, CRI, Guwahati to

repatriate him to his parent department in the State of

Utter Fradesh.

Letter of the Appliceant dated #H.9.98 to gp, CRI

cie annexed as ANNEXURE-A/Z.

4
-

\ .
4,0 That Shri B.N. Mishra, the then 3P, CRI, Guwahati

AReporting Authority) uncder | pressure from the

Respondent No.l forwarded the request af the Applicant
for hvepatriatimn' vide his ietter dated (11.9.96.
However, it oie natemcfthy that Shri B.N. Mishra, the
then éPUFCBI,'Gumahati in his for@arding letter dated
11.9.98 neither passed any adverse remark against the
ppplicant nor referred to the incident occurred in the
érime meeting imvmivihg the ﬁppliﬁant and the

Respondent Ne.l.



Letter of 8P, CRBI, Guuwahati dated 11.9.98 to BIB,'
CRI; North East, Guuahati, forwarding of the
Applicant for repatriation  to his parent

department, is annesed as ANNEXURE-A/D.

4.6 That the Respondent No.l on receiving the letter

of P, CREI, Guwahati dated 11.9.98, immediately on the

same very day i.e. 11.7.98 recommended the repaﬁriatimn
of the. Applicant to Joint Qirectmr, East -Zmne, GBI,
Enlkata and while ﬁming w0, he made an adveraé ‘remarﬁ
against the Applicant that "Shri Yadav. who Cwan &
depu%aﬁioniﬁt from WP Police completed his deﬁukation
period and further it is fourd that his conduct  is

unhecomning of a CRI afficer., It i stated that such a

comment of the Respondent No.l whiile reunmmémdjng the

repatriatiqn of the Applicant to his parent department

T was uncalled for and unwarranted inasmuch as it was the

Applicant wha had taken iﬁitiative for his repatriation

to  the State of UP hecause he felt insulted by the

Behaviour of the Respondent Na.l. When it wes the

Applicvant who made a request for his repatriatior and

the B&P,.CRI had forwarded the letter of the Applicant
Cfor such ramatriétiwng the Re%pdndent Nao.l head no

‘business to make an adverse comment while recommending

the repatriation of the ﬁﬁﬁlicant to  the Joint
Director, East Zone, CRI, Kolkata, This shows  the

animus of the Respondent Mo.l towards the Applicant.

Letter dated 11.9.98 of the Respondent No. i
recommending the Pepatriatian of the Applicahﬁ to

hi% parent department is annexed as ANNEXURE-A/4.

»




4.7 That the'afmreaaid incident makes it apparent
that the Respondent No.l was hiased and prejudiced
against the Agplimant>and he intended to victimize the
Qpplicantn' Since the Respondent No.l bore a grudge
cagainst  the Applicant, he was not expected  to behave
i@partially in a free and fair manner while éﬁseﬁging
the performance of the Applicaﬁt as an In%p@cﬁmr in

Cri. -

4.8 = That the unfortunate behaviour of the Respondent
Na. 1 and his_uncalled fof oheervations against the
Applicant while recommendihgv latter's rréﬁatriatiqn
resutl ted in.ﬁpﬁliuant changing his mind of going hack
ter his parent deparfmﬁntn The Qpplicanﬁ instead decided
to ramain' in Cemirai Bureau of Investigation artd  to
leave 1%t _only ‘@iﬁh cieaﬁ imaggn Bince .frmm the
beginning, the ﬂppliaantﬂﬁ perfarmance in  CRI was
exemplary, therefore, it Q#ﬁ difficult for him to go
put of CEI with_ unjust and uncalled for mhﬁervatimﬁ' of
Regpéndent Ne. 1. HMence the Applicant changed his mind

and wrote a letter dated I3,16.98 to the Joint Direatab;f

(Administration), CEBI withdrawing his request for
repatriation and stating that he was willing i

continue in CRI.

4.9 That‘ the request of the Aﬁpplicant for his
c&htinmaﬁién in CRI and his withdrawal af his earlier
letter dated ﬁ%n@,Qa was turned dows by the Cmmmetent
'autharity vide order dated 3.11.98 pursuant. to which,
the vﬁpplicant was directed to be repatriated' to his -

parent deéartment. The order dated 3.11.98 was followed
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by message dated 16.11.98 and the Applicant WA
directed to be repatriated forthwith.

4.1 That 'it was uhder these circumstances. that the
Applicant filed 0.A. Nere 338799 before the Guwahati
Berch of this Hon'ble Tribunal assailing the legality

of the order of repatriation.

4.11  That méanwhile vide memorandum Ne. G11/71/94
(Pt}§8mGHY dated 29.9.99, the Supdt. of Pélime, CRI,
ﬁntimﬁwrruptimﬁ Branth, Guwahati communicated  to o the
Applicant the following observations in his ACR foar the

vear 1998 :

(i) He has good very presentation of cases and

EHpIression.

(ii)y VMery good knowledge of law and procedure.

(iii) Very goad in zeal and - industry

(iv) Intelligent and can grasp & pepint correctly with
reaﬁénahle shill.

{v) Very good initiafive?

(vi) Very good investigative ability.

(vii) Very gond ability to collect %ntelligence/
infmrmatiwn. ’

(viii) Punctual in attendance.

(ix) Very good traits/special alrilities.

However, apart from these very good and positive

‘remarks,  the following also appeared in his AUR  as

communicated vide memorandum dated September 29, 1999

(i) He has a tendency to finalise cases without

rollecting clinching evidence.
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/
(ii), He dis an indisciplined officer and exhibits
insubardination occasionally.

- . !
Pursuant to the memorandum dated 29.9.99, the

t

Applicant was informed that if he wishes to make

representation, he can do so within one month from the

<

date of rgceipﬁ of the cammunicatimn;

Copy of the memorandum dated 29.%.99 is annexed as

ANMEXURE-A/G.

4,12 That since the Applicant’'s jmiming in CBI in the
year 1993, this was %ha first occasion,; when an adverse
remérk was communicated to the Applicant. Not only tgat
the averse remarks communicated were incmnsiﬁéent with
the very gmmﬁ  and positive remarks made about the
épplicanﬁ, put the same were alﬁm'lécking in material’
particulars  and were sweeping and general. Yt s

noteworthy thgt-the positive remarks made in the ACR

~of  the Applicant - for the\yeaﬁ 1998 were  that of

Reporting Authority whereas the adverse remaﬁks'vmade
therein were that of Respondent Mo.1 -~ the then Deputy

inepector General of Police, CHI, North East Zone,

.Guwéhati (the Reviewing @uthtzzrityh~

4,15 x That  the = Applicant submitted the
representation dated \EQnIﬁuQQ against the’ acgdverse
remarkﬁ made in his ACR for the year .19?8, The
repreééntatiwn of the Applitant was elaborate and .thé
ﬁé%lican% therein dealt,mith-the sequence - of evénta
which acﬁavding to him culminated in Respondent No.l
making'ﬁuah.an adverse rem#rﬁs against the Applicant in
mélafide evercise of power.

S . »
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o
Copy of the Pepréﬁentatian dated 29.14.99 18

annexed as ANNEXURE-QA/6.

4,14 That th?‘ﬂeapand@mt% sat over the representation
af  the Applicant dated 29, 314,99 and did  not finalise
the ACR of the fpplicant for the yeér'iqgﬁ= Meanwhile

the 0.6. No. 338/99 was heard by -this Hon'ble Tribunal

during  May 2681 and vide order dated 9.5.2d@1,  the

Hom‘ble Tribunal dismissed the 0.A. No. S38/99 on  the
ground that the‘deputati@niﬁt daes not have a right to
continue on deputation if the forrowing  department

wants to repatriation on completion of his tenure.

4?15 That ageinst the order mf'the Hor*ble Tribunal,
the Applicant greferr@d\N"Pu(C) Mo, 343&/2@&1 b@fére
the. Division Bench of the Hor‘ble @auhati High Cm&rt.
The Hon'ble Gauhati High Court vide mfdér‘ dated

5,2, oaae  disposed of the the W.P.(0) No. 3420/2¢81 by

giving the following directions to  the Respondent

Central Bureaw of investigation @

-

neiy  If  the representation of the Peiitidner againet

the sdverse remarhkea for the year 19949
cqmmuhigéhed to him on 2%.9.99 has so0 far . not

v

been decided by the competent authority, the

decisimnkmn the same he tghem within a montha. .

(iiy While deciding the representation as afmreéaid,
the observations made f@garding the cmrrectnegg

: of the adverse rémarkﬁ made by the C@ntral_
Administrative Tribunal should not he taken into

consideration and the autharity deciding the
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representation  should form its own opinion  and
came to independent findingﬁg

{iii) After the deciﬁion on ﬁhevrepfesentatimn is taken

\

as  aforesaid, the case of the Petitimner far
ababfption in  the CBI may be considered in
accordance with the relevant circulars on éhe
subject ant  entire service record of the
Petitioner. The result of the representation and
any other relevant considerations including the
Petitioner's application dated 8.9.98 or ‘any
previous appliaa%imﬁ to the effect that he may be
repatriated back to his parent demaftment avad
withdrawal of that request after 8.7.98 may also
he taken into congideratiaﬁ. This Maybe done
within one month of taking of the decision on the
repreéentatimnb nf the Petitiocner aéainﬁt Chis

adverse remarks.

With the -aforesaid directiong, the Hon'ble Gauhati

High Court diﬁpoéed of the writ petition with the

ohservations that if the Applicant is adversely
"affected by any order that maybe passed by the
competent anthority, he would be at liberty to

challenge the same hefore an appropriate forum.

Copy of the order dated D.2.2042 passed in W.P.(C)

Ne. S426/72081 is annesxed as ANNEXURE-A/7.

4,16 That in pursuance of the order of the Hon‘ble
High Court dated 5.2, 00802 passed  in W.P. Q) NG .

A2/ 26531 . The Bupdt. of Police, CRI, &ﬂtimCmPrupﬁion

)

Branch, Guwahati vide letter dated = 4.3.2042
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communicated  the Applicant decision of  the cbmpeﬁentv
authority in reépect of the adverse comment in biﬁ ACRK
for  the year 1998. Tﬁe aforesaid letter of the Supdt.
of Folice, éBi dated 4n3.2ﬁ§2 contained two énclwaureﬁ
Vi:r letter dated P1.1.35¢6802 of the Respondent No.l who
at present is = Epeciai Inspector General 'of Police
(Operation), CID, West Hengal'amd the comments of the
Respmndénﬁnwm.ﬁ dated 28.2.3002,

Copy of the letter dated 4.3.26082 alongwith, two

gnclosures ie annexed as ANNEXURE-O/8 cally.

4.17 That the perusal of thg enclosures of the letter
dated 4.5.2042 reveals that the iéttar of Shri N.R. Ray
{Respondent Mo.l is dated Eial,ﬁﬁﬂﬁ and the same is the
reaﬁmn%@' to the letter of present DIG, ORI, NER dated

(eligible)/28d6. The aforesaid letter dated 2. 1. 2662

dowss put show that the Regpmnd@nﬁ Mo.l  took  into

coneideration the representation of the Applicant dated

29.18.99 submitted by him against the adverse remarks

communicated to him. Similarly, the next enclosure,

which is  the letter of the Respondent No. 2 dated

2L 2.98682  doee not show  that  whether or not  the

Reﬁpmnd@ht No. 2 applied his mind to the representation
r
of the Applicant dated 29.18.99 against the adverse
remarks. .Qpparenﬁly, both  the lettgws of the
Reﬁpmndeﬁtg MNo.il and 2 dated 21.1.26882 and 28.2.2dd627
demmnatfat@ ﬁaﬁak.nmnmapplimati;m of mind. These {twe
1etterﬁlalﬁm‘5hcm that both the Respondents acted with
prejudice and ﬁhey‘ had a close mind -in  regard qtm

adverse remarks made in the ACR of the Applicant for

the year 1998.
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4,18 That +the Applicant in his representation détad
2?.1&.9? 3951% elaborately mjth the circumstances
surrouwding 'th@ making of adverse remarks in hies ACR
for the year 1598, From the facts stated by the
ﬁpplicanf in his rgpr&ﬁ@ﬁtatimn{ it was clear that the

Respondent Ne.l in his capacity gs Reviewing Authority

acted with malice while making adverse remarke.
Similarly | the Accepting Authority instead of

addressing itzelf to the iﬁﬁﬁe% raised by the Applicant

in his representation mechanically acted in the matter

Cand  simply affirmed/accepted the adverse: comments of

the Reviewing Quthority'in-th@ ACH of the Applicant forr

the yéar‘iqqay

4.19 That the REviewing Quﬁhmriﬁy (Reapondent No.1) can

only

when 1t has sufficient occasions and opportunities to

assess the performance af the pApplicant. 1t is stated

that the Respondent No.l in hie capacity of Feviewing

puthority did net have aufficient opponrtunity to RESESES

the performance of the Appliaantu The Respondent No.l

took over the additional charge of DIG, CBI, NER 4

Guwahati on 8.3.98 and since then during his brief

perimd of incumbency upto Maprch 1999, he visited

Buwahati on three/four accasions as wouwld be seen from

his tour diary 3

R.5.98 -~ Taken aver additional charge of ‘DIG, CEI,
A | K

NEﬁg Gumahétig
9.7.98 - Attended office af the DIG, CRBI, NER

Guwahati.

he justified in making adverse ohservation only

.t - -

.
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11.9.98 - .Arrival at Guwahati.

& b
VX
1¢,35.98 ~ g '

11.3.98 Left for Caleutta by 10 336

27.5.98 - Arrived a? Guwahati

28.5.98 - Attended office of the .DIG, CRI, NER ,
Gﬁmahati,

29.3.98 - Departure ﬁé Calocutta.

7/
7.9.98 -~ Arrival at Guwashati

i

B3.9,90 Attended Orime Meeting at the office of thé
5P, ORI, Guwahati.
9.9,98 ~ Departure to ltanigar.

12.9.98 -~ erérture to Calcoutta

H

.

2.12.98 Came to  Ouwahati in  connection with  the

-

suicide of Sub~Inspector in CBI one  Sandeep

Goyal.

B 1R.98 -~ Departure to calocutta.
L

oY

From the tow diary as shown above, it is ewvident
that the Re%pmnden? Na.1 {(the Revieming Authority) had
no occasion to aﬁﬁe&é the performance of the Applicant,
his nature, character and behaviour as there més ro
appropriate interaction betmeen'ﬁhe Respondent No.l aﬁd
the Applicant. In thig connection,, it is Anmtemmrﬁhy
that since September 1993 when the Applicant joined the
CEI on deputgtimmg none of his superior officers orallf
in writing pgintedr out  anything like the adverse
remarks of Respondent No.l. The Reapmndent No.l was the
first senior officer mhb made such an observation

agzinst the Applicant and that also when he had no

arcasion of adeguately interacting with the 6Applicant

2e he stayed in Guwahati for a very hrief period.

W

":ﬁ‘_

g T T - .
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4,24 That 1t is Stated-that the adverse remarks
made by the Reapandént Mo.l are'ﬁer?erﬁé being bhased on
mo evidence at all. The Applicants was never warned in
the paﬁti He was never adviﬁ@é in the paét, The
%hmrttoﬁingé that have been indic#ted in the form of

adverse remarks were never pointed out to the Applicant

at any point of time in ~the past. The sweeping

Qbﬁervation made by the Respondent Na.l in his letter

dated 11,9a98-\whi19. remmmmending the case of the

Applicant far repatriation, “by no astretch of
imagination can be treated to be an advice in regabd

to  any ﬁhértcmming_in the Apblicant. The aforesaid
reﬁark was ahﬁmiutely vaguE'énd cweeping. Similarly,
the adverse remark which was comnunicated to  the
Applicant vide memmrandum dated EQ.QﬁQW- Was  equa11y

sWeeping, vague and general.

4.321 That there were two different adverse remarks
which were communicated to the  Applicant vide

memorandum dated 29,9.99 =

-
(i) He . h@é a tendency to finalise Cases without

collecting clinching evidence.’

(ii) He ie an indisciplined officer and exhibits .

insubordination occasionally.

The Applicant now would deal Mith the aforesaid twa

adverse mEgeEml rmmark%-'in the light of his Cn

performance in el

ADVERSE  REMARE NO. 1 - "Tendency to finalise Cases

without collecting clinching evidence"

P

TP
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4,832 That during fifﬁt six yeare of his service in
CRI, {1993-1998) the épplicaﬁt investigated and filed
charge sheet in seven cases i.e. ROC-27@B)/953-BHE. RO~
15 (M) /95-8HG, HC*ib(A)/?SMQHG, RC-B (M) /94-8HG, RE-~
IZ2{”Y /24-8HG, RE~ZAA) /96-8HE and éﬁ*ﬁ(ﬁ)/?waHB in the
COUft of the Bpecial Judge,; Assam, Buwahati. In all the

cames, . charges are fTramed against the suspect/accoused

Tperaon and in no casey, the Hon'ble Court hes passed any

discharge or acguittal orders to buttress the malicious
and perverse adverse remarks made by the FRespondent

No.d in Applicant’s ﬁéR for the year 1998.

4.2% That it is & well understood practice in CRI

and  the same has zlso b@en<clearly delineated ini CRrI
Crime Manqal that it iﬁ'ﬁmt’ﬁhe Inye%tigatian Bffice;
alone (the Qpplicaﬁt Was IHVE$tigatimﬁ Officer at the.
relevant peint of time) who cowld finglise the case an

Bie own and it is & collective responsibility of all

the CRI officers i.e. 8F, Public Prosecutor, Depﬁty

Legal Adviser, DIG, Joint Director, ~Asstt. Legal

. !

Adviser, Legal Adviser and Director,CRI etc. depending
. g' !

upen  the competence level of the case from the

BIR/Complaint level to.ite verification, registration

af FIR, investigation, finalisation of the case for
filing charge sheet in the Law court etc. Iin this

connection, the Applicant craves leave of this Hon'ble

Court to refer to paras 18/183, 29/82, 2E/8d, 22/79,

11768, 24/184 of the ORI Crime Manual at the time of

Mearing of- this case. All the aforesaid paragraphs

clearly show that finalisation of the case is &
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collective respongibility of the various Serion

afficers and the Investigating Officer cannot be made

h ~

sCapegoat. The #Applicant also craves leave of this

4

Hon'ble Tribunal to refer to the relevant paragraph in

. \ » ’ 0 . .
connection with the same in his representation dated -

29,16.99  which is submitted against the  adverse
‘remarks. : ' .

ADVERSE  REMARK_NO. 2 - He is an indiﬁciﬁlined pfficer

and exhibits insuberdibnation occasionally.

4.24 That it iﬁ"atatgd that never in the past there
was an  incident suwogesting that the Applicant is én
indisciplined officer. It was never pmimted'mut té the -
Appliaaﬁt.hy,any.aﬁniwr officer prior to making of such-
a remark by the ﬂeﬁpdndent Ma.l. Prior to the &for@§ai&
adverse remark, the service nareervmf the Applicant was
unblemiaﬁed. Applicant'g 5ervice.profiie in UP police
running  into sixteen years éﬁd in. CRI spamning gl
YeRrs is without any blemiﬁhvand at no occasion  any
adverse remark was ev&frm&de'againﬁt tha Applicant. In
any case, the ﬂggpandeﬁt No.l hardly had any aceasion
to  assess the Appliaamf and to know abut his nature,
behaviour and attitude; Th@ré was ne  hasis  for the
Respondent NQ.I .ta_ make gﬂah & remark agasinst the
Applicant. The remark of such nature ought to have been

gupported by some material. Reviswing Authority while

~making such a remark ought to have pointed out that in

the past these shortcomings in the personality of the

Applicant were pointed out to him. Unfmrﬁunatelyg‘ the .
Reviewing Authority (Respondent Ne. 1) remained totally

eilent about these aspects and only made a sweeping



"hig brief tenure as DIG, CBI, NERs— o

.

<

remarh te  the effect ‘that the Applicant is an

Cdindisciplined officer.

4, 0% That it is noteworthy that' the Rewmrtimg
Autharity made highly apﬁreciative and positive remarké‘
asgainst the mpplicaﬁﬁ for, the yearvl?qau The Reporting
Authoarity had an maaaaiqﬁ~to know the Applicant wellu
1t had %ufffcient mpportuﬁity to égéesg fhe ﬁerfarma%ce,'

of theAﬁpplicént and as such, adequate weight ought to

«

have bheen given %o the remark of the Reporting
Authority. Unfortumately, the Feviewing Authority

allowed his personal prejudice to cloud his mind and

deviated - fram the highly 'appreciative ahd po%itive"
remarks of 6he R@pwrting.ﬁutﬁmrity which ‘were made
about the fApplicant. While makin@ such a deviation, the;
Reviewing Authority did not refer ﬁc any incident to
huttress his adverag remarks. The remark made by the
Re%pandaht No.l was ﬁweepiﬁg, general and yvague and was

milent on material particulars.

In - this connection, reference iz -made to- the

various clauses in the form for confidential repart. g

Reference is specially made to the Part-IV of the formugﬁl“'

Clause 17 qf the Part-IV containé‘a heading -~ "Lengﬁh'

of Service under the Reviewing Officer®. It wouwld  be
curious to hote as to what was written by the Reviewing
Officer under this heading in regard to the Applicant

inaemuch as  the Respondent No.1 in Mie capacity -« as

Reviewing Officer hardly remained in  Buwahati during

’

K
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Refergn&a is alse made to clause i of Part-IV  of

the form which contains & heading - "Dea you agree with

the remarks of the Reporting Officer ? If mot, indicate
briefly the reason for digagreeing with Repoarting
Officenr aﬁd,-th@ extent of disagreem@nt against . the
feﬁpective ' col@mnn ‘<;Hﬁlanatioﬁﬁb-; Officers are
expected to clearly mention whether or not they agree

with the remarks of the Reporting Officer against

A

various items. Their ocwn personal/general remarks aleo

be added here." Similarly, clause 19 contains a heading

"Overall assessment of performance and qualities" and -

clause 260 deals with "Comments on the gradings of the

Reporting Officer™.

A1l the aforesaid clauses are in Part-IV of the

farm which is reguired to be filled up by the Reviewing

Officer. From &he Q@ru%al of the various columns  in

Partmlv‘ Qf. the farm, it is clear th%t tﬁe Reviewing
foicer.}ﬁ reqguired %m act objectively while assessing
the remarks mf Reporting Officer made about the officer
reported upon. I;\the.preﬂent case, from thevnature of
remark made hy the Respondent No.l ;n hiﬁ'capacity. as
Reviewing - authority it.is clear that the R@%pmndéhg
No.1 did not act objectively and  instead " he . acted

maliciously with & prejudice mind to malign and tarnish

the service career of the Applicant.

Gample copy of the form for confidential report

pertaining the required instructions is annexed

as ANNEXURE-A/9.

\ 1

+
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4.26 That in the present Case, the 'REportiﬁg
Officer acted fairly and made an objective resesament

of the Applicant in writing the confidential report.

Unfartunately, it was the -Reviewing and the Acceplting

futhority which failed to act objectively « and
dispassionately. The facts and circumﬁtanceg aof the

cagelalﬁarly_ﬁhaw.that the Reviewing Authority had its
o pérsmnal agenda to %@ftl@ score with the Applicant
and primarily for the purpose of” maliéniﬁg and
térmighing' tﬁé service carser of the applicant, the
Reviewing Authority Geviat@d trom the remarks of the
Repmfting éuthmrity. 'Mmremyér, the Reviewing Autharity
was clearly prejudiced against the Applicané and ’s &
result, it faiied to be mbj@cgive in its assessment of
the ﬁppliéantu This coupled with the fact that the
ReQi@wi%g Authority had né adequate oppmriunity af
kndming the ﬁpplicant and of aﬁgeasing Fis perfmrmanée
it‘ clearly erred in hastily making an. sdverse remark

against the Applicant.

4u27 That the factum of Reviewing Authority actihg
with bias against the Qppliéanﬁ is horne out from its
previous pehaviour of making an observation against the
Applicant in itﬁ.letﬁéw dated 11.9.98 pursuant to which
the letter of the ppplicant of evén date wWas forwarded
wherein the Qpplicaﬁt'. hrad requested for . his
fepafriatimng The Reviéwing Authority, therefore, srted
Qith bias and malice i making adverse remarhks iagainat
the Appligant, Apparently, the adverse Pémérk% made by

the Reviewing Authority was without any hasis and



i

At

consequently, +the same were sweeping, ¢eneral and

VAGLE .-

4.28 That it was incumbent wupon  the Accepting
puthority - to apply its mind to the representation
submitted my the Appiimanf against the adverse remarhks.
There is mqthiné'to ﬁugéﬁ%t that the representation tof
the ®Applicant dated 29.18.99 which maé ebmitted
against thg ngerﬁe'remarkﬁ cmmmuﬁicated %Q him wvide
memarandum dater 29.9.99, was taken into cmnsidéraficn
at all while accepting the adverse remarks made by the
Reviewing Authority. It was ihcumbent upon the
competent aﬁtherify to address itself to  the issues.
raised hy the Qp@licant in his representation againﬁf

the adverse remarks.

4,329 - That the bias and malice of the Respondent
Mo.l and 2 is alam seen in the fact that both these two

Re%pmndenis aat over the matiter for a very long, time .

Though the orepresentation of the Applicant on 29.18.99,.

but  the same was never disposed of. It was only after

the. order of . the Hon 'ble Gauhati High Court dated‘;

ﬁuﬁnﬂﬁﬁé' passed  in N.?u(ﬁ) Np. 3428720801 that  the
letter dated é.3.2ﬂ92 was communicated by the Supdt. of
Policeu. Cri eﬁclmaing the letters dated 28, 2.26882 and
21.1,$ﬁﬁ2 of Respondent Nbu s énd'i respectively. Tt
is5, 'therefmre; seern that both fhe private FRespondents
maved in‘the matter only when the order was passed’ by

the Hom’'ble Gauhati High Court in  W.P.4C) - No.

426/ 26381 .
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4f3g‘fThat in the present case, both .ﬂhe' Respondents
No.1 - and 2 Gid n0§ Aaye mhe CmMpetgpae»-of takimg'lg
fiﬁalvdeciﬁimh on the‘adverﬁe remarwé\in.the ACR of the
&pplicant‘fér the yégr 19?8 inasmugh aé tﬁé Res pnndent
Mo.1l i no longen im CEI,anm af‘prééeht i%'ﬁm%kfng 33

Specigl Inspector General - of »Pmiice , (Gpératiana),

CCriminal Invegtigatimh Department, womi CBengal.  The

letter 'dated.ﬁiuiuﬁﬂﬁﬂ was written'hy thﬁ Respondent

Ne.l o in the aforesaid c&pacityu Hence, the RECpDndenL 

No.1- was not thé rmﬁpﬁtpnt.authérify tm.ract,,aﬁ the
Reviewing ﬁuthmrsty of - khe Appllcant while -finéliﬁihg
the htnual Lnnf1dnnt1a1 RPQDPt of the Qpp31cant for thP
yearnr quan almliafly, the Respmndeni No. 2 aﬁ"m does
not ﬁave the mmmﬁetence tao  act _a%f the Qcaepﬁing
Authority as he'hgﬁ bheen superannu&ted@‘fhe Re%péndéﬁt

his superannuation.

4,31 - “That- purruani to the order of the Han ble High

Lourt, now that the R@ﬁﬁﬁﬁdEHtﬁ‘ have -flnallged thev

adver%é_ remarks- in the Applicant’'s ACR for the year

CMo.? sent his final comments on 28.*uhmﬂ” i.e. after

e 7

19?8, they are'ﬁaing-tm‘take 2 fimal~d@ciﬁicn on  the

matter pertaxnlng to abqorpt:an of the Appﬁzaant in the

CRI. While con%id@riﬁg the case of the ﬁppllcant far

con%ider the adverse rémarks ;inlithe ACR of  the
Appllcant for. the ycav l”?ﬁa Tho ﬁpplxcﬁnt hms shown 1%

ﬁo\hnm the adverse rnmnrhﬁ in his ACR for the year 1998

’

are not suﬁtainable in’ law. Therefmheg-th@.preaent case

is 2 fli rare wherein this Hmn ble 1r3bun31 during the

pendency of the pre%enf agplxratzan may he pleamvd to -

<

his ebsorption in CBL, the Respondents would certainly

Cyds. -

.ne
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direct the Respondents not to take a final decision on

the matter pertaining to abserption of the Applicant in

the CRI.

4,352 That +the Applicant files this &pplicatian

-

bonafide for securing the ends of justice.

5. GROUND FOR RELIEF WITH LEGAL PROVIGIONS

Wl Recause  the adverse remarks are sweeping, Vague

and general. These remarks are perverse in the sense

that there is no material to support these remarks.

-

5.7 Because the Reviewing Authority (Respondent No.l)

made the adverse remarks out of malice with the

intention to humiliate and harags the Applicant. The

remarks were made with the prejudiced mind and as such,

the same have no legal sanctity.

£

aiE Because the Reviéming Authority made the Cadverce
remarke acfinq contrary to the remarks givén by  the
Repmrting ﬂuthmrity; Wiile deviaﬁing from the remarke
given by the R&pm?ting Authority, the Feviewing
Authority did noé give reasons justifying making ﬁ%

adverse remarks. Moreover, the remarks were made  in

‘contravention of tHe instructions contained in the

Annexure-A/9 form. <
G4 Recause the REviewing Authority had no occasian

-

ta assess the performance of the Applicant as 1t gid

not  spend  time in Guwashati. The Reviewing uthority

came to Buwahati for a very brief pericd and barring

1/2 omca5imnﬁ§ it did not even meet the Appliceant. The'
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Reviewing Authority having no occasion of assessing the
performance, nature and character of the Applicant for
the required stipulated period, it had no competence to

act as Reviewing Authaority of the Applicant.

5.5 Recause the Accepting Autherity (Respondent No .2

acted with taotal non-application cf mind ardd
mechanically affirmed the adverse remarks af the

" Reviewing Autharity.

G.b Fecause in  the communication dated 4.,3%,204%

dntimating the Applicant about the finalisation of

&

asdverse remarks in his ACR for the year 1998 and the
twm' different letters dated 28.2.28¢2 and 21.1.20862
enclosed therein, th@re is nw whisper Lo even suggest
that the campeteht authority took into consideration
the 'r@pregqnfatimn of the Applicant dated 29.18.99
which was submitted againet the adverse remarks, It was

incumbent upon the competent authority to examine the

representation of the Applicant and qnly thergafter the

decision could have been taken on the fimality or
atherwise of the adverse remarks in the ACR of the

Applicant for the year 1998.

5,7 0 Recause the finalisation of the adverse remarks

in the ACR of the Applicant for the year 1998 1is

contrary to the order of the Honm ‘ble BGauhati High Court

dated 5.2.200%2 passed in W.P.(0C) No. S42¢/2861. In the
aforesaid oarder, Hmn;ble-ﬁauhati High Court directed
the R@mpumdéntg to take an appropriate decision on the
%epreﬁentation nf the Qppliaant against the adverse

remarks which was then pending before the Respdndents.

S e

-
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However; the Respondents have nobt considered the
representation of the Applicant at all and they have
finalised the adverse remarks in his ACR for the year

19948,

3.8 Because the'advewsa'remarha in the ACR atf the
Qpp%icaht © have been made in violation of the
egtablished.princiﬁleﬁ of law which are requir@d to  be
fallowed by the ReQieming ard the fGoccepting

3

Authorities.

‘6. DETAILS OF REMEDIES EXHAUBTED

t
That in  the present case, no other adequate

alternative remedy is available to the Applicant under

law.

7. MATTERS NOT PREVIOUSLY FILED OR _PENDING REFORE ANY

DTHER COURT 3

The Applicant further declares that no ather

application, writ betitimn or suit in respect of the
subject matter of the instanﬁ application is filed
hefore any other Court, Suthority or any other Rench of

the Hon'ble Tribunal nor any such application, writ

petition ore suit is pending bhefore any of them.

8. RELIEFS SOUGHT FOR 3

8.1 Expunge the adverse remarks in the ACR of the
ﬁppiia&mt far the year 1998,

2 Pass such mﬁhe; mrdew/aﬁdewg as may bhe dﬁemed‘ tit

gnd  proper in tthfacts and circumstances of the

cace for securing the ends of justice.

Suward cost of this case to the Appiicaﬁt.

1!
L4
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9. IMTERIM ORDER_PRAYED FOR

Pending disposal of thevappliqatian, he further
pleased to direct the Re%punﬁentsﬂﬁm desist from taking
a final decision in the matter pertaining to absorption

of the Applicant in CBI.-

1;‘5; B e u 8 0

The Appiihatiwn is filed through Advacate.

"11. PARTICULARS QF THE I.P.0. ¢

(i)  1.P.0. No. 26 5 1366

(ii) Date 1D -3 o

L3

{iii) Payable at Guwahati .
~ . . .

12, LIST OF ENCLOBURES &

it beiosyomins e s 04 secrsa et 7

As stated in the Index
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VERIFELE AT I8N

I, SBuresh Pal Singh Yadav? son of Late Netra Pal
Singh Yadév, aged about 48 years, resident of Dorothy
Apartment, 4th Bye Lane; ARC, Tarum Nagar, G.8. Road,
Gumahati, do hereby smlemnlé affirmvand verify that the

statements made in the accompanying gpplication in

paragraphs 4'04°2,4 4 416,472,414 '(64‘/6,,“4’/9;6 &2y 4°26 145
Z 5/ tS°3 are true to my knowledge § those made in

paragraphs 49,4466, 41,63, G172 ,4°]% £ 42

heing., matters of records are true to  ay information
derived therefrom and the rest are my humble

submiceions before this Hon'ble Tribunal. I have not |

suppressed any material fact.

And 1 sign this verification on this the ;Qéj* cay

of March 2682 at Guuahati.

(SLMU\ Vol S“;Z&« ~ =Ry |
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v D) L ORDER NG 1 1 DA 0974 04,

domt Director(BZ)CBL/Calenttn vide hiv oeder died 006,99 s plensed (o

sanctioned a cash reward to the tullowing Lyecutive staff of CRIZACRE/LGuws

ahati
for thoy have taker keen interest for ail routid development of the branch simooth

functioning as well as shown interest mvestip:ion searches.suprise checks cle, as..
detailed below:-

S1.No. T__-Numc & Dcsi gna%(‘ivai'i”

———

Amount Reward,

1 2 2 '

ShR.F.Bose,nspr. ' Past 1000/

| D 4
2 ~ BhiSPSinghYadav'Iusgr : Rasl X000/ 4

3 Sh.L.Hangshing,Inspr. : P3dl 1000/~
4, Sh.N.G.Rhamrang.Inspr. Redl 2000/
5

SILN.R.Dey tnepr. Psal 2000
/

3 \’)( i/

(Fupees Hve fronsand)only

lUig certitied that the amount prescribed in 110 Jeler No29/1/81-AD 1T
dtd. 1/8/90 has not beervexceeded in this regard.

-

St erintendint of Police,

CBU/ACH Gunvahati.

‘ i e et Y A
Bemo No L2458 oxcsc _'.'-_'f Dated:- #7577 -~ ga,

Copy to :- ,
. V
Lo A/C Section in duplicate for n/a,

2..~7 Person concerned.

VAR T

w”
Superintendent of Police,
CBEACH/Cuawahinty
- T
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Offlee order No,_ . 2,
s .

Execuilve etr,

Sanctlon Is hereby nccorded for the g
f{ for his good work done In K

Dated 1D ol 1wy

;,nmlof L. C. to the lollowln

e ——— g gy——— ey . i ,__..o.-.‘-.m.o-.v-,..-—n-g

ase”No. RC”34(A)/967811G s e
l ' tlctnllc‘ brtaw . . '
\ 4 i | :
’ | : \
. 8L Nnme & L - . Amount Commendation i i
o No, Desigunation Sanctioned Certificate o
) 1. Biin & p. Slegh Yaday, Ingpir, e C.C. f !
* ’ “a
| ) :E |
’. it §
. 1 . ‘ ///. E
{ I35 - .
ey -
AN , e : X;
o Superiendentof!‘olicc, !
Lo R CBI, ACB, Guwahatl. i
- LA :
o Menmo l\o. LE/z4/ &0 366 ¢ { Dated :- o~ \ f!
o Copy to :- :
\ | :
AN ' _ .+ L The 8.B. Clk nlongwith C, C, for necessary entry In his Service Book, , '
il P ~ 2.Person concerned,
N €
f ! ‘ L/ L " Ul
\ \ G /\:V /
i o e o énpcnicmlcntnl Police,
T e CBI, ACB, Guwahati, t
)
i
] |
' i
1 . i
' ~ , e i
. . .;"'.|"' 2 A l\’ ',._u'" RO L T g
| AR Ny IR , t
| Fos \ !
T
L |
%] ’ ~ IS
E - ‘ 4 T
¢ ’ T X
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Confidentinl /d\
No. 51Hd /CON/1/94(P1)/98-GIY 9 ‘
i f
orvice ov g sSuPDT.OP roLicg - )
-CENTRAL, BUREAU OF INVESTIGATION ‘ &
ANTI CORRUPTION BRANCH |
* GUWAHATI _ - {
! : B 35122 o . ) 29 R
e : . Dated - Monday, Scptember 27, 1999 o
T MEMORANDUY e : o
S S .'
Shri 8.Pp. Singh Yadav, Inspcctor, CR!, ACB, Guwahalj may note that following o
~ observation have been made in his ACR for the year/period 1998, 1
i ) 1. He has very good presentation of cases and expression,
2 Very good knowledge of Law and Procedure,
] 3. Very good in Zeal and Industry,
4. .. Intelligent and can grasp a point correctly with reasonable speed.
S. Very good nitiative,
» 6. Very good Investigative Ability,
7. Very good ability to colleet Iulc//igcn(.‘e/lnformalion. ,
8. Punctual in attendance, - - .
9. . Very good Traits/Special Abilities,
i Folowing remarks also appeared in his [\CR. :
' " : ~
1, He has a tendency (o finalise cases without collecting clinching evidence.
2. He is an indiscipline officer ang exhibils insubordination occasionally. —

In case Shri Suresh Pyl

Singh Yaday, Inspector wishes (o make
an do so within one month of I

representation he ¢ 1c receipt of this communication.

ey qurr

)
(OM PRAKASH ) ‘ ’
Superintendent of Police
i b e : ' CBI:: ACB ::: Guwahati
*" " 'Shii Suresh'Pal Singh Yadav, Inspector ;
_ CBI, Anti C,drruplion Branch )
v Guwahati : N
¥
i .
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1o I have ressons to believe tF adverse remarks  made
i omy ACH we not by the Heporting Authority  but by
the HReviewing Authority, There were ceritain incidente
in the past due To which I have res o believe
that the Revigwing ﬂuimmrm"y {the thern DIG, NER - Bl
MR Roy?  bore  a grudge agsainst me  and  despitbe the
grathing ef Tvery  good? given by thﬁ Heporbing
Authority, he a8 3 Reviewing Authority ve  me  the
grading "good” while making adverse rema ke :gﬁ%ﬁm% e
which form subrject matiter o f the present
representation.  In the present representation 1 will
make my submission proceeding on s premise  that  the
adverse  remarks were made by the Reviewing Au iifritf
and not by the Aeporting Authority.

p

2. It i : g g the th Reviguwing fAuthority -
Shel MLH. “uv met me for the : bime on H.9.98  when
sited the office of the 8P, CBI. That day there
mmﬁtiﬁg irn the office to review the invesbigation
. Loowas one among other tigating i

and PPs present on %hﬁa day Iﬁ the meeting he had an
altercation with me and I ome why haeve [ g?VPn
closure report in GHE .  Whean
gxplaining  him the o t i
gussetions  to  me g 3, z
humiliated me before all 14 th'i e was
supposed to do. During post lunch session 1 appra:
nim that closure recommendation of the RO-37{0)/%46-8HE
was given unanimously by the anich BF . Sr. PPoand
asince thare ey oevid also that  there weve
irtherent in ; 21f as  desgril iri
paragraphs  hereinafter but Sri NR Roy was advmmﬂt aﬁd
abused me in hi pitoh. I Ffeltd dinsulted and hunilizted

and  submitted a letter on the spot reguesting  me tm
1
i

3

F
£

repartiate to my parent department. Since I could not

relish the humiliation amd shusive nature oFf treatment

by Sri NR Rov on 8§.9.98 crime meebing, I was fTorced
to submit  representati

toy  the GFACRIZEHY  seebing

repartiation  to my parent d bt

art %ﬂﬂf « Sri BN Mighra,
BRACERI under pre g from MHR Roy, ; recommended
for my repartizbtion. It dis signifi mate that Sri
BN Mishra, SP/CRI/GHY neither p atdverse remark
nor referred the incident ooourred in the orime meeting
in his recommendation dated 11.9.98,

sl NR Roy, DIG/CED on
af  reoeiving the ashove

mf OF .

11.9.98 while recommending ,iﬁtzwn T Ji
Laiuiiim mmmmmﬁt i Yaday

arn atver
Was o a8 ] i { an Ll
deputation period and further

te o completed

= foargd bhat
conduct ds unbecoming of a ORI Officer® s guate
uncailled for and aopears to have been & pree
planned &l motivated intention Lo LEOLITE iy
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repartiation from H.0. by giving & false
ploture ~ior officer.  Shri NR
sforesnaid ! o M. with defimites
motive  furt hﬁu
geputation
extended wpto

the BP/CRI in !"m @ afarg

oy o A5
11.9.98 annexed as Annexurs—B

Doy oh Foy's  letter dated
Pi.e s fea annexed as  Annedsynre-

o Uﬁfallﬁﬂ fm% sigervabio abvieh Slred NR vv made  on
my appli i 2ol by me
before
maicd 6,
ramarks
Tribuna
‘%‘..

£

and the
3o arn interim order. It iv
vhact of L M Hoy din omabing  an unwa

] fﬁP wmaerve!iwﬁ in  my application for
an indication of his mali towards me
Mis mind and severely prejudiced Him.
revigwing Authority therefore failed
: amnd dispa 1mnate i his  aporoach
" me and as an osct of vendettsn, he altered the
gradin af  the Rep Authority and made  adverse
entries without any

e
4
H
a

ranted

TERar

whioh

i im mE e &
sutfficient casnions and opportuniti
performs ﬁte of the Jnfernam Bovermnmentd
stated that Shri Roy di 1wt have  sufficient
opportunity  to assess my we:farm noe. Srd MR Roy,  the
DIG/CRICalcutta took over the : DA L Lh»“gﬁ e f
DiG/so ti,;ﬁf"ix zeu'a et dth Maroh i‘:“i 1% x o then
curidng his 1999,
he wismit
from his tour diawyn

4. It ie stated that Afuthority camn only  be
f

] . o [ R~ - 1 fo pon soen q e
g ervations only when it

(=%}

incumbency upto me
Tuwahaetd as would be

2l charge  of

Yt Marok 19980000 - office of

SNER/Buwahati .

Igth Marob 1998 Sl o Lo B

iith March 1994 - Left for Oaloutta by
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Ttk Marok W - Arrived a3t Buwahati

28th March 1998 -

22th Maroh 1998 -  Departurse to Calowtts

YEh Bept. 1998 - fArrival at Guweshatl.

Btk Ber

iweg - Attended Urime M@P%inq st office
of the BP/CRI/AGuwahatd

"::2
a

- PDeparture to Itanagar.
. prd

- frrivel] st Guwahati.

HBept. 1998 -~ Departure bo Caloutts

-

o Deo. 18H9H 0 -

Sth Deo. 1998 - Departure to Taloutta.
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MR Ry the FReviewing

s my Performance,
irg me during his
charge of his

Fficer

character
1AM
af DIGAC

B.0 1 doined CRIZACR/SHIT 1o
Folice in

Hranch on deputaetion  from
miver 19935 and during  the
-via& gs Inspector , CEL,

o & uﬁmm'HG&E?DH
pmlamr mfflc@r for ey
; lﬁuvw11g 3 period nomne  of  my
v or dn writing pointed  out  anvihing
adverse remarks of reviewing officer Shri

superiors, {
Tike the wsaid

o f
5 e e ol

cevbificates
to DEE)

is  submitted that the adverse remarks made
me are perverss Deing based on no evidehoes  at

i never warned in the past. I was never
the past. The shortocomings thalt  have been
the Torm of adverse remarks were never
out to ome st any podnt of time in the past. The

observation made by Shri NR Roy  on my

e
.

ap@li i1nn for repartistion - to th@ gffect that my
<n1du todie unbecoming of & CRI officer” by no stretoh

Cion san be trested to De aﬁ gdvice in regard
abaolubely

B omy  shortoomings. The said  remark




Para  15/183 Page 3&:  fs soon as b

vague and sweesping and rka  are
no bettenr ezfﬂer It is if the Hevieswing

Authority ol
Heporting Authoriby,
with material particular T remarks made Dy
bhe Reviewing Authority are net sustainable in iszsw  for
the simple res hey are not supported

material parti i ' fags

gdverss remaria,

:@%ﬁm@nﬁ o f the

aosmentd

o The imstructions that are containmed in the form  for
contidential renord clearly iﬁd%va? & that
Revigwing Authority should undertasbke th U“LJ ﬁf fi:l"g
ot the form o owibh the hig mf Pmmpﬂ!" ility.
Trstrue 2l e iﬁ ek
meant Lo bhe a g bt s developmental
mrie anc b Uf* icer make the report with
cue  care  ang iot. ik s submitted that the
regviewing Authority while deviation from the zs “/mant
matie by the Pupufl fe Authority failed o sxercise ﬁu@
care and o arc made :

he sdverse remarks  wibhow!
any  supponr Lm“;g matearial.
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Submissions in regard to adverse remark No. 1 *He has a
tendency to finalise casmes without collecting clinching
evidence®
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16 will prepare
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the Pvanan o
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Loner afficers
from the DIG or Head
in cases of shher

Para 2B/83,

e 33 8 e, PRAPP B OAPP will given
final  comments on Finsgl reports in those  oases which
are  marked to them in the prescribed  format ?iﬁal
Repart (part-I11) Sr. PPAPSAPE while giving comments in
FROOOIL also given certificate that "1 have carefuily
WYty throwgh the FR-I, I R camined  case diaries.
S mant  of wibtnes uments, plant of
v, detaill b, thoroughly before
giving my comments and
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']
ate
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para 23/8¢. Page 32 & 33 ¢ {idi)} &y, PP, will commentd
o FR-T & FR-IT, scorutinize the charge sheets to be
; Dourt and prepare draft sanction order,

which are to be sent wup for RDA, Sr. PP
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statement e allegations  and
Tiwt of relied upon documents eto.
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Para 22/79. Page 32 @ The duties of DLA  will
among obhers s

(i} Giving comments on Finai Feporte in all <ase
central  unilts : Final Reports of
Vrmnchnr in % B officers  {vi)
shion order  for
of allegations in
sy bRim oon Final
i1 above fviiE
anag  RD&C ard
scrutiny of court in respect of cases mf the
tranch, {(viiid gxoneration cases and  tho
of insdecguate ﬁML ~,.smm": mentioned in sub-paras (3

car
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mf

J
i
t

amd (14 above.
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. 5
Hesponsibilities of Branch &8P

se bhe work  of  all
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made In every  Ccase regis

H

N Boake Seod

'iﬁ&?"‘

VHUM

é:ﬁis




copies of nobe
{which led

The 8P must ensure that the PR
oy apprecistion of
under hise supervision Dy

g MONTHLY  PROGREBS
submit similar MPH's in - regard
sl T L ed . Important.
repared by the
the D and ADCREI

REPORT ;

PR REPORT  AND
important documen
i by the &Bp.  The
bounderbakings assess
anlely on the

.

{ e VR THME N
the ORI dinvestigation of their os
hasis of the SF s repord.

internal

& of pinion  among ORI
should find mention in the HP's  report
which  shouwld sdvance a1l argument and to iy the
final orders ﬁa%ﬁ@ﬂ iy the competent authority in  the

The following shsll form the enclosures of the

Eoomanotion order wihich sl
fdrnﬁﬂlly v the Sr. PP oor PPowibh
the I1.0. The office copy of the drafi
should be signed by the Law Officer who prepared 1T and
the 10,

ol e prepared
mtance  of
tion  order

i1 Draft arti
imputations  wihrich
broth the officers

roges and  statement e
prepaved and  signed by
ahove .

{idi} Ld

: ard  documents  should  be
srepared by

By the Bre, PP,

narrative form
STABE- ST

(vi}Y Comments of
shoauld be ssnt tno
g cdifferent

{ )

SV IF BEG end or other  senid
tive comments ¥
”7“4 & oorde

R i

aleso be senb

FPara &4, Page 28:




FUNCTIONS OF DIG CONTROLLING CRI

saraticonal argl
saponsible generally  fTor

ion and SlrE Ty i1 mn o f

SRE
impordtant

(v supervision  of enoud
cases involving Group & %

(vi} Sorutiny and
pf the tyvoe in
TR B i whioh
fimael orders. (
TR

i@aE

rutiny
npetent

prwarded o thﬁ e med

in courts end  departmental

the  duties and  responsibilities e f

BLadLA eto.  regarding supervision,

lﬂ“QLilgc ion reporits and passing o fimel
- . 4

@ in this regards a8re prg Crime

ious tha maid adverss  remaris
shit of thrrﬁ mhmwt wauhvui

v omal Lol
o f

that
ividual aloneg
tardem. er““
without any i

svidencs"
iy for the
me. I have

e s oaf fil
celleoting (TWHFW*nu @V i
that whatever and whi
Eranch
irrvedd
reg s
Coas e s

’3

BB

e w«!
AREN

e

ation irRsm

i } were
teved while conducti

parernt

witi ie

{8/

wihile

information Tor

mn11”

w

arigd monitored
on bhe local




if'

sabion of Pqn s24 lakhs

High ﬂau; aritd Eoamrum

N e Nﬂvﬂm Howeverr,
chuirdrig g hy me, it was i i
fraudulent draval was LMH(JMUJW;
Eﬁ?" vefaloation was actually to

Takhe iapmrwxn} and  accordingls 2
‘ i RS gnlarged to unearth
4

working sinces 195 withouwt  debeotd

submitting Final FReport-I
Frmm crime files I have acry
guidelines referred in  FHR-I
and nointed Yloopho
the part
dobhve commis
Td s
cophoales” in order

\
i

£

cisls/department® which fagili
o me alen pointed ot
improvement of rms o and plugging
to o stop recurre et crime of si

The Sr. PP/ADLA while anal evidenoes in  given
s has commended on thisg mect as couwld be  ween
from  the remarks in Final Report  (Part-I)/comments
which are reproduced bereunder

GRS

ING ROE34 001/ PE-5HG

frerein  that
gone labours

worrth
case

5
B o
yooonalo hap
pointed  oul the
sculations and sugoe £
{ svatem  which &
this enthusiasm

bry way of  cash

" o pon g i
COBmMEnLatL

it

nigh o the
involy
el red
abrciv e

tdone

ireting
crusesd were

gone commendable work,



Tt
.,
e
3
H

3 4

mothe light of the afor
that the adverse remarks of He
Py eppears o have besn made
vnpre judicial  spplication of mi
merformance  of  my work and

grejudics and revengesful for

o

eary gc

SRR el ulal
mugh 1"
&ﬂVPruﬂ

L

my ﬁ:ﬂ finalise

sobing olinohing EVld@ﬁCE” Mave ever

gither orally or i wrilting in

@var tm}lwu Fegm
g g i !

w-\Js'Q'Y‘{‘H

no sgxplanation e

rards oo dns

relevant peariod i investioated

detaiied se hereunder o

LR garliesr
pomecure enough
iom. Evenn the

gviden
thoan for

L

oA

ihe

coart

@ 3 B0

x!i‘,’:z

~
oot
[
s
e
.
-
F“?

qural ity o the oa
prmgwuutimm, Howe v @ the
the : 1 : {

T B E whed over Yo ome Dy
LRIZANER Srd M., Mullick fopr

cting further invesbigation.
e»!;*iur;hr* and filed charge sheetl
i othis os

£y ForRy

A1 my superior m
' ﬁrvoﬁgﬁﬁé
o ferred

x?:f. 7

roieed
BT .

outstant
argd al
Gnnmesurs

h‘wdm% oYer 4
(whi Tor investigation o aduntaw bay me mhimh
brancﬁ o file charge shestl.

& za!a fed

sion that  sven

it hes beern observed during



M o b g ey

i Ehe o)
i PO Jo oo

attended by

prossoution

Terms

L ESe ach sngorsement o f the Cameg T

Fiad TR AY

0 ome

o OF SR, PPOBRI OJF.8. TERAN

{ e ? ek

U conclude my

remote
oy foot

*r.cnchrwiy
?W ot

prenare

Grid . LR

Pang)

(DL /ACIET A
'fxi

wd on

Hmwcﬂbm ntal
G, 1 must
res 0. Mow  the
incling to
I and  Sr.
6 s
I = s ; . 169 of
IPC and Sec. 12(2) r/w 1 (! ol oof PO fot, 19880

bervention
joh done by the
s proaved to be s vaery :
wd L ﬁm@ um«mimeH" rahumn

fray

comme

Supdt. of Police
CRI/Aa0E/GHY

(vi DIG/CHED COMMENTS DATED 36.4.97 (ANNEXURE-T)




TR e

.

T

.
14
fr;guwrwf with

g 1Y
e done i

came

anc
ching
E§1‘.::1-

had

g
heen
s o
L6 TN

i

e  was als mrxﬁfwd
from ime. Sri Yadaw
inveatigation he
sigrned/pul his
figtitious person,”

gi« £
N¢ MHEiiU?
DiEs

OMMENTS
LOUTTH

PFTS

FLeE

reagl per
cie s h

”IQ Fain bdrgly
WETe

v e .
amount of  subsidy
secbion. We may agree

Page 8 Noting of JD {(EJ}):

SIDEDY agrees to recommendation of T Banking.

1

Sef /-
Illegible

RC-34({(A) /96— SHE
monitored osa

oy

: mr*mgl i
ui Indias fung
churing 19858 to




S

thﬁ malic

tm my
FAGET
fimalis

irvoet

PFW?ILiaﬁlﬁﬁ

me until
Foor pend

commendation cerbifd

Mg
4 they

znid orders/
volumes of my Lrve

the confidenocs they had in me  in

The
pfficer

i 4 b P s
vild by

AT
ﬁl%UL

'f" e

Migh Court.

ared Brd AL

i sion with  me
PR ared onmended iy

investhigs

o
[ )

Ha.79 sl

srbhed the

dated 15,
which I une
the hieYc :
loopholes in
af A.0. which
and Fodde

cem and Acooun
mffmﬂﬂllnu
arnd Bihar

LR e LT e

exhausiive

T note  that an

~ Y



e

,..__
s
3

g cpaesntions on
prepared by
wrry furdher
whioh ing evidence

!
cion of acoused per hoin bhe case.

guestionnaire comprising of mors than 54
iarge number of guestioned documsnts
tbier Wi b

me  and  sent
Loation
curing ocor

afficer of the rank of
peraos  having wicle
) Electronic

RO-9(A)/98-8HG: In
LM !Mﬁucnm {T/F
ard pulli
merttive §

r-,i-'
.

1 Morth

”Hf&“ﬁ@d T ome by tﬁﬁ then BF/ Tha on
ction of  the DIt SHY Brd N
roeffeotive dnv gation.

Tre thise  case sles | was rewsrded and conferred
commendation certificate by the then SFACERIAGHY  Hri
Babe Mishra for good investigation (Anmexure-D4 & DS

- i
sam Falice

This @ ianrﬁJ wi th

following seizure He, & from Bril. B, Ganesh

the  then CGM. Telecom (T/F) NUE. Region any while he

seeding to his home town Madres  careving ssi
The transferred  to D%i

g bhen BF  en for  effective

me  in

" 5 e g vy oo ot geey gesa gow
PERMLTICETLONS
ol

" o

PN

E‘.‘=_.

;
CE8E Was "-“~'L§'.I"7

investigation to
in entire Morth

brw  omve Mimma
. rachal
srahip of  the 3 amound
ancunt was handed over by Rim
wing to ag for  purchasi
LPH if"

Hrid KK ﬁﬁ&bf“
smons Jewe
wi bh

e, pore
‘! A

Frim
crclere
LT .

Hhr:m& tﬁ gwt

tioulous  dnvestigabion  and

instruction @ﬂ ﬂuhli&
of Gl B

Horm ble Dourt ;

o
L"cv hrave o
1

ﬁ@ﬁi )

Guwahati
filing s
lTLLLu G 3 she Hon Thie
] 1 : i Lh3“ C“Ef e oooming ta &
%nﬁ de to omy untiring i 1%
; the PoBrid VMiday
mwrk arﬁ I am LUHQLHLR teor bring
sheets shorbly.

my
bugmlulis




_ 72 -

oy
erdoraeo

] Sy
) ol eiluty! erwﬂaﬁi""
oo the case
hrave  surpluas
The

HE

pas on

Then BB/

o
Y S
o loes

wii le

m%ivw uruﬁv for registrg 1ot
i voevanect official thougn tnere was no o ..

me at the FIR stage itself as could 6 r

following facts as well as 9P 'se comments {éﬁm@xuvewﬂ)

wh wﬂﬂirtnd }
Cmfficial faii@m
ﬁr“uTiﬂinﬁu of
va“mw;n¢nt

ication cont iy
e . Ultimately after registes
&y i
foar ihe e oo '??ﬁ 7 ¢ :
Heeeded the

shomber

e

However, e verifying

entire
COrC e TN ed . who o sorubtinised amd
recommended  for registration of FIR
competent official  who

rﬁnx ation  on the FIF

by
for
the

;;:j L / —
e 1o

88 income amn
ieg. by *#
in 19t
the

H ot HiR: l o
the final ﬂPUﬁ?E o

e d b b e
VT sation ot bhe
%Uﬂ““TﬁP wars C(xdth@(

Imspector  and  thereafter Shei ! s
recommended for bhe Cclomure o f




o

omprl air
cihher aéid
Letration
dhta

-y
-

whii Lo

continued
.

wf
truth  from

During
W T

{17 RO-1d&i83 71
(I level

FAMY A

aither

the verifi

three YEars the ©

the
gvidence and project iﬁ

period unde
investigated

leve

?’zxr*!:ftvvr‘ i

However, labs
verification which
st the oa s e ordere of
September 1“?5 It is  evident ;
WaS o 2 o] ly #l1l woncerned officer

ary bl rdedd mixve hhan

inspeotor

qumxma X

LI Mave ‘i“ul? ar

spect was fond to
commended the closurse of the
iy supsrior officers

DIG/CERT &

e ly

I never

helisve that

“

H rview (1998)  the following
by ome g

[

OS]
certi

arel com
o cerdid
for oo
Gigation

{Annesure D405

Dlosure
UAG 1703
. bhe mvm&vw

r

of D

=
e

Tl

Caloutts

0 B RS ]

o ‘qu!g pl e ‘khcnﬂxtf
L Daloubta
sdly or iﬂ m?itiﬁq

CHESES

Byer

“3* """" i aac&pt@d

mrivery




the case.

oy zodverse remark
ioer  arped el

”‘Lﬂh"ii"f_z
YERTY 1% mxﬁnmuL
aver  made

Pracd

ance. There is no basis for making
me. Hemark of such  nature  must
material. &iﬁg Mu&ﬁmwxﬁy
Bsuch & remark muP“" pointed o
{ personaliby
ity  remsinsgd

*::hC;

r"\.‘

woe fron ven e
Sran
(B8

1

totall orly  madse  a

sweeping remark that I am am inci itplined officer.

4. That this remark being
supported 2y any  mater

sustain in law and is liable

Leoal subimi

an'ble Bupreme Court in 8. Ramcehandra Raju
frissa, 1994 SBupp (3 BOC 474 emphasised
on the need of objectivity of assessment by - the
awmuvm*vh autharity  in writing of the confidential
The court WMimk@d oult that the career prospech

rordinste officer vpan the  work
aridd Maracter g matie by the pehent
sidh ity and the ahmutd adopt  fair objective

iomate  approsch in seeasing bhe
e airility integrity afied Tity

ayed by the concerned

i

smen
méd s

ey
MY

leer and ﬁh@rarnake it
s to an oppor




i
|
|
|
|
|
‘!

T

fficer to correct the srrore of
Hehaviour eto
ite bBeing

q; st d
C”“P@Lﬁ h’
may e
tb*runf

,_
o
U
™

e mmli ave

frim,

ot bime
officer.
observation mai

ey applic
i unheﬂumxnj

bt ome My mﬁﬁ‘“

& rapart {
BIY b&m:.q Becauwss Tthe manner in thh, 1t was
and  the ocossion  on which 1t was  me
imony to the malices sald Bhri N.R. Roy bad |
erce 1t is submitbed that the o swation in my
confidentizl report that I &l 1n§1 ; ined office

11l ‘ l(f‘l_{ ¥ a@ry B

O My

oy any faot

Yamura MICh,n

prayed that the adverse
i o be expunged.

BlAe

T L
ot

14 AN Va

wii b
mirg.

Yourrs Faibhfull

o H

v pd
¥ BCEEYV

v
Frt - fmn“mp%iwm Branch
Buwahati

P

L2 N




Y \mu
nﬂ& F g s R
oy wa

D’- ) of spptication for.

TSR 0k e SR N+ e e i e g e i

&Y 3R WA ol | AR ' a?k R
Tear R w0 f [l 2 N ol
Gitlic

Date fixed for notilylng

Date of delivary qf the

ol S A e “‘v"\ﬂ g s

A -m«,mﬁxm
WRRE R

Date on which the copy—_].

Date.of making over lhy%
copy to the applicant,

,)n . the cony. renulsito stamps|and was ready for detivery,
: - the requisite numbor of follos
.é‘ )W’*Udh stamps and follos, )
ULITRr OV LV ' '7/i7 " (/.ﬁ —
N /5D )a.m L2 ja | /& /? J0)
A

i iy 'JAUHA'I']_‘ 10

s

J: - CU UR’P L) }?

ASO AR :NAGALA D

MIZORAM ARUINACH,

Cr{ui

MEGHALAY A

ANNﬁxureE ,4/1

A

!

-y

I.'.(‘. ,_'.:’U.‘Jf‘ lr(f )"'L)A,

L FRaDESH)

s

CIVIL APPELLATE 51i).
ApPral, from : - !
- v- M R (, 2
Civil L'l,l,;_c /( / / o, 3 ./.. . (.). ... OF 2001,
»gﬁ( (/2 O L /( . /)(.{ / . C-(‘,"L/ /{_ , (y(\ ¢ /(? (/
‘ : ~Lpketlant
Petiticner
| Varsus
L) .
(1}¢<~1 o h- (}é~—e j?¢1ax$‘(1_ /%g" 'T:zg
, ' Oppos ﬁt:gzrty
Appel) Mre 2o K. L anit.
For LBREllant L7V JDeper =T E »
Petitionar Z/ . /'r/\. /7 leveln o

ndent - - )
Opp ‘:.l.t‘:é-}_ arty (_. () 'g ' ¢
et ‘4_’\/‘ DS, |

by officer or

sSerfal
dvocate

No-.

”{”Qage"
ﬂ
i
!
i

\\ \L@f\ )h

o
. ’-—-...-a-..— - e,

ﬁflue notps, Reports, crde
1 proceedings with 91~nafu

| ‘re
)
. | |
. \" ‘" ‘. . H
. ’, ‘ :
. ' o f
. ' !
. | i
A5 ! |
f@ﬂ : |
# :
| l
i
| /%D(? i :‘
: i
| | vﬂ§ﬁ; ! |
: . m . |
i i i !
g Lo !
I o S . )
1" . .
i R | |
. t | 1
' . . ) o N - 1
! oo ) . ' ! v
i ' ‘ ’ ' i
i. ' ‘
i s i !
1 ] i
n ¢
. ! |' |
. ¢ i
D '
[N t
i \ { !
i ! ‘ :
i3 I ‘ ¢
Ii [ 1 .
L " -

S JT

)




Guwahatilﬂench.

Suresh Pal Singh Yadav, InspectQF,
Central | Bureau of - Investigation,
Office |of the SPy cRrRI, N.G. Karuah
Road; Slindarpur, Gumahafi—S.

. ... petitioner

AT Bt g

- VERSUS -

1. Thc,Union/of India through the
gsegretary to the'Gerrnment of
India, Ministry of Personnel &

Trhining, New Delhi.

Thle Director, Central Bureau of

8]

1 vestigation, CGOo Comple,

Ladhi Road, New Delhi.

3. MR, Roy,- DIG (Operations), cIib,
Cklcutta, the then DIG/CBI/NDPth
¢ Elast ‘Region, Chenikuthi,

duwahati.

—

4. The Deputy Inspector General,
tentral Bureau of Investigation,
Morth East Region, Chenikuthi,

¥ ]
_Jnungﬂaha 11ill Side, Guwahati-2.
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5. The | Supdt. of Police, Central
Durejau of fnwestigation, Anti
Corrviuption Branch, Sundarpur,

Guwahati,

6. The Deputy Inspector General of

' : Polike (P), PAC Headquarters,
/ , Ur, jLucknow. '

««. Respondents
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' HON|'BLE THE CHIEF JUSTICE MR R.5 MONGIA
HON'BLE MR JUSTICE AMITAVA ROY

whether an employee who is
on de¢putation has a right to be

absorbed in the Department to which

[

he hps been sent for deputation?

. ': : The aﬁoresaid question arises in the

£olHOWing circumstances 3
‘ ‘

The petitioner who was working

in ih& U.P.Traffic Police as S.1,

'“V// . v! Hé !as sent on deputation to the CBI
% iﬂq e year f%%éf In 1996 éptions
: <;Z§§; , I wek‘,sought érom those who were
2 . ? on deputation with the CBUW whether

they wanted to be considereéd for

g absorption in the CBI..The petitioner
i‘ ‘gavf his option for being considered
for absorption in the CBI. However, befo é
any ﬁipal éecision could be taken on
hié.epﬁiﬁﬁ'hﬁ withaécrew the optien ’
by [wiiting as follows on 8.9.98.

L] To .

The Superintendent of police
. CBI1/ACB/Guwahati.

. Sir,

I had joined the'CﬁI/ACB/

. Shillong Branch on deputation

. from U.P.Police for an initial
period of three years in
.September, 1993, As the ‘said
period is already over in 1998
‘and I was not relieved despite

my earlier representation in !

'

this regard. It is therefore

requested that I may kindly
b? relieved at the earliest,"
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Frop the afpresaid letter it is quite

"
—_—

‘Clear |that prijor |to 8.9,98 the pétitioner

P
had also requegted that he be relieved but

. ~ since he had ndt HYeen relieved he made a

: . request againTon 8.9,98 to be relieved to

join his paren Department. It is the case

of the petitioLer that latepon he withdrew

his request dated| 8.9.98 for repatriating him

:;o join the ~éaremt Departhent. He wanted that
. his cé?e be:ciﬁsidered for absorption in the cgl.

.W/// This ha§ing ﬁ? been done the petitioner filed

|
i an O.Ar befof the Central admnistrative Tribunal,

It may;be obsérve here that in the year 1998,

1]

- . to be ﬁrecisé on'29,9,98, the petitioner

‘was coﬁveyed " the | adverse remark which are

"i(1) "He *as tendency to finalise cases

{
|
{ o ; ‘
L !‘ to the; following effect i
' .
! without gelecting clinching evidence.
, , .

(11)He is an indisciplined officer and ?
exhibits insubordination occassionallya;

i
Z The Central . Adhinistrative Tribunal dismissed

the OJA. holding that petitioner has no
right| to be pbsorbed while 6n deputation
and fyrther Eaund ,nothing wrong - in the
recording of {the adverseAremarks. Hence the

A

’preséIt writ petikion.

There carnot‘be‘any doubt that a deputationis¥

3 L]
has n% right/to bg absorbed in the Department/

‘ L oy ‘
" Organjisation where: he is sent on deputation,
b
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Of coutrse if there is any-Policy or instructim

to thaE effec

considcred fo
there ;rg no
condideration
of deputation
circular issu

subject, One

December 1991

ti then the case might be

11 absorption. In the present case

4l

Htatutory rules providing for

of the cases for absorption
lst. Reliance is placed on the

——

ed by the respondents on this

of them being ‘dated 17th

and another dated 25.11.1999,

The Paragraph 4 of the Circular dated 17th

Decembcr 199'

i

l

‘"Henc
! cons
v after
i least

mentioned in the

the

reads as under

Forth SSPS of CBI are required to

der the requust from Inspectors

they have served in CBI for at
five years as per criteriar .

subsequent paragraph

would forward their names of

proforma with their willingness

with

that
will

‘presd
other

T%e case
{

case Qas neve

recon&ended

l
|
; suitaple Inspectors in the prescribed
i

(enclI:ed) to the Head office along

e recommendation of the respectl ve

DIG and JD., The recommendation to reach
the Helad office by 31st December/1997 so
the entire process
compléted by 31st March 1998. The $SP

can be

. certify that Inspectors
for absorption posses the

ribed gqualification and fulfils
} aid down criteria."

bf the petitioner is that his

r considered for absorption.

Learndd coungel argued that the petitioner

remarﬂs for
1 .
i .
80 far
none

Preéentation against the adverse
the year 1998 but no decision

has bpen taken and in any case

jonveyed to ti}e petitioner.

Even if

ﬁo decision on the

¢ .
repre dntati+n of.khe'petitioner for

are

the view

that in presence of .the adverse

|

absorttion hhs been;taken by the CBI, we
|
f
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remarks |for the|year 1998 it wi.l be fatile

to ask the Deparkfment to consider his case for

absorption. Learhed counsel argued that singe
the representation against the adverse remarks

‘has so far been [not decided and in any case
no decision thegdon has begn conveyed to the

i
petitioner yet khe observationz - - - made |

by the learned fribunal Eegarding the adverse
remarks wquld;prejudicdally effect the
: q///, g con;ide}ation 4f the representation at the

' hands of the :ppropriate aﬁthority\while”
decidin? the s me for expunging . the adverse

|
remarksk Undek the aforesaid circumstances we

think'i} appropriate to dispose of this
<L writ pétitipniby giving the followng directions

i
[}
| to the ReSpondent CBI.
i
i

"o(1) ,If the represenﬁation of the
petitioner against the adve;se
emarks for the year 1998 .
ommunicated to him on 20.9.,98

r
o

Has so far not been decided by ;
the coimpetent Authority the decisiau;

i ‘ jon the same be:. taken within a
I " month,

(11) |.While deciding the representation

l

|

i - o as aforesald the observations

| made regarding the correctness
| :

of ‘the adverse remark made by the
: 3, . Central admnistrative Tribunal
' .? ; B should not be taken into

- Foe ¢tonsideration and the Authority
deciding the representation should |
Eorm its own opinion and came to
indébendent findings,

.y s, - B et . [y
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the decision on the representation

s taken|as aforesaid the case of the

petitipner for absorption in the CBI

may bel cpnsidered in accordance with the

releVard circulars on the subject and entir
e

servic

ecord of the petitioner, The resu:

of the resentation and any other relevar
Jep
a

conside

tions déncluding the petitioner's

applicaﬁion dated 8.9.1998 or any previous
application to the effect that he may be
repatxiated baCk to his parent Department
~and,withdrawa1 of that request after 8.9.9
" may alsb be taken into consideration,

?his May be done within one month of
taking; lof the decision on the representat

bf the
remar)
! .

a;betitioner against his adverse

k5',

The writ petition stands disposed of

accord#ngty.

petitianer 1]

i
may be ipasse

Needless to mention ﬁhat if the
8 adversely atfected by any order tha

d by the Authority he would be at

liberty to|challenge the same before an

apprOinate

Till the matter is decided

forum,

as aforesaid

the pe itiongr be not repatriated to his parent

Departient,

atmaﬁdby

Copy of this Judgment and ordey,

the bBench Assistant be given to the

learned coupsdl of the parties for onward

transmissioh,
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Government of India

O/0 the Superintencent of Police
__ J Central Bureau of Investigation
~ ' énti-Corruption Branch

R,G,Baruch koad, Sundarpur

Guwahati-5,

‘No,DPsHI2001/__ {43 1/E/36 Date 131 04/03/2002

To

Shri S,P,Singh Yacav
Inspector of Police(U/s)
Arundhuti Apartment
Tarupn Nagar,
Guwahati-—Sz

-

Sub 1 Communication of adverse remarks in
year,1998.

your ACR for the

Please find enclosed herewith the decisicn of the
competent authority in respect of the adverse comments in
your ACK for the year 1998, which is self explanatory,

Please acknowledge the receipt,

- \\rln",, ). Sheels, \db\_‘_ (’( g AuET
t

Létier 34 2010007 4 fuap g P ( Narayan Jha')
. s Grwred o Pyl fr J Superintendent of Police
- "‘1 whist ¢ ‘ Police (()!‘\r‘m)r-\ CBI/ACB/Guwahati
Ad ok Wy s N 1 L =

. . iy .+
Yo S Ko K awuego , AR a1 AL

2. Commvande ﬂ Jit M\/cm ; (f}?l\(lmd)
(ol kat- B0 §|7) 200 2. :

oA Ane gy
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ANNEXURE-A/S Colly.

Sp@ﬁiai Inspector General of Police
{Operations)
S Criminal Investigation D@partmont,
’ West Rengal, Fmitnta.

The 21.1.2662
Ta

Shiri k.C. Kanoongo,

Deputy Inspector General of Police,
Central Bureauw of Investigation,
Morth Eastern Region,

Guwahati, Assam.

Please refer to your CRI ID No. 14G1/47/CRI/NER/F9
dated (eligible).288d regarding adverse remarks on  the
ACR  of  Shri 8.P. Singh Yadav, Inspector, CBI, ACH,
Guwahati for the year 1998. During discussion of cases,
it was found that cases handled by him lacked in
investigation on medical points and when pointed out

the same he behaved in an indisecinlined manner in  one

of such meeixng with officers, in Buwahati, he behaved

in such an indisciplined manner that 1 wag cnmpellnd to

agk him to go out of the meeting.

I stand by the comments made by me. This type of

officers must not be retained i CRI.

5d/- ( N.R. Ray ?
Bpecial Inspector General of Palice {(Operations)
Cr:mlma1 investigation Department,
Weat Bengal.

%yo
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ANNEXLIRE-A/8 colly.

Comments of the Additional Director, CBI EZ FKopl.
oan the letter dated 21.1.2882 of Shri N.R. Roy, @ IPS,
Former DIG, ORI, NER on the adverse remarks in the ACR
of Shri 3.P. Bingh Yadav, Inspector, CEI, Guwzhati for

1998,

"I do zgree to the comments of the then DIG, CRI,
NER Shri N.R. Ray".
Sd/~ U.N. Biswas,

28.2.20042

AD, CRI (Rtd./Kolkata?
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gﬁm Iarefiershl,/ Frlert @ar Ie- Bt N At Rad o wnt

FT =G I

Tatrar =ik
o PERSONAL DATA
(Fvar aiffymrdd ) [ode Ryed) sar <if) 2, 30k grer a3 sy & fan)
(To be filléd by the Oftficer reported upon)

U SR 0w aefRad B fan e [l
Confidential Report for the Year/Period Ending

. L Al w1 Am
. Name of the Officer.

n

2. a1 ) arie
Date of Birth

3.. i N AT
Helqht ; ‘ Weight
e WY
+ . Chest Waist

4. 3 akmd spylaa sl sepgf aEai @

* FORM FOR CONFIDENTIAL REPORT ON DY. SUPDTS. OF POLICE/ANSPECTORS
. d ‘ " AND SUB-INSPECTORS.
o, CENTRAL BUREAU OF INVESTIGATION . -

B/
Whether the Officer belongs to Scheduled Caste/Scheduled Tribe, Yesa/No
5. e /i ww
Desination/Rank/Post held
6. adnrr s ¥ enrr Pgfi A wida
Date d'f'*cemir\uoys appointment to the prasent grade viz
7. Wl ol u Bghie wosfalegfla w
Whether direct recruit or deputationist
(e slalFvpre ¥ Q3@ e e R s Q aREgie e an X
(In case of deputationist, name of State from which on deputation).
8. vl zoudagzaend ¥ T *
_ Whether. pcrinanent/quasi-pcrmanem/mtrmomry.
"9 yia/yfe sl wwi RN A wafiad & Qs Qa0 @ wde ¥ D anh
, Branches/Units/Offices in which served duting the year/period under teport and the paeriod
of service in each. —

‘- ———

.y

: A,ﬁ%"ﬁf J o

d

I

Q\




11.

12.

N(

(i
{i
i
(ii

{F

(a)

10.

11.

2.

/NS amfy @& D s Al e pfeala W) aedin

Period of absence from duty on leave/training during the year/period report.
|

N
() DeifhF doriv :
{a) Educational Qualifications ;
(@) aFhm Ten/aiven a1 IMol/ada ww

(b) Technical Examination/Training Courses Passed/qualified.
My e e

(c) Knowledge of Languages ;

(i) g X fra v

(i) Able 10 read and write,

(i) el WinQ ¢ -

(i} Able to speak :

NAT-I
PART-II

(B ailwnad A feid foell 50 @ ¥ 3ud gre W Wi & fao)
(To be filled in by the Officer Reported upon)

srfleai i it Byaam
Brief description of duties.

A b Qv e e g W Ra
Particulars of training courses undergone during the year.

'S
€
A T AT W e AT wolan w3
Mcdals or commendations received during the year.

—

() pum snufw & e U I 8 A 10 wedi/InVi W gedw BT A sd R f=mij'm_i~|.=' i

ST /aAn ) W am v Faifag faa
(a)
yourself in order of priority.

Please specify 8 to 10 targets/goals/objectives that were set for you and/or you set f

o Sy e
LR 4

o



=

- 29 .
4. (@) AR wew FulRa Frg o ¥ @ aeri fra e o wsen I R, RS ww amun did i o e
A, v e, e e g ofem S oied Ty oaee a0t gk siaon e
: R QU TV TN NI R E N R TE R 0\,\
\ (b} Wherever targets have been fixed how far have they been achieved particularly in regand

[ to collection of information, vigilance work, registration, investigation, disposil i
+

supervision of crime. You can also highlight any major improvements/innovation introducied
in your area of work.

5 () TN HRI 4 ¥ AT wO Aedi/ IRl 0wl ¥ @ whd wowdm 3§ w0 R 4kt a4 i
3 A wrlad @ 8D Y aani

Please state, briefly, the shortfalls with reference to the targets/objectives/goals tefeirgd
to in Col. 4. Please specify the constraints, if any.

{a)

¢

5 (@) g 3= wnindi w0 Fedva wY REn il aen O wee) slwn 3maini 10 S e e
B I o s ol

{b)  Pleaseindicateitems under which there have been significantly better/higher achievements
compared to targets and your contribution thereto.
4. t . -
c'.
1 t
hf)f‘nqi. ';'1,5“'\‘: 'l £
I -
| _— -
i
]
f 3
- — - r
9q {’ s X
.
mﬁt‘&:‘.____.’" - 2 —t e m— < - - -— rpigheredi
. T e—— L R



~ Qo -
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PART-HI

=

¥

v

i wmifim & gra W Sm
TO BE FILLED IN BY THE REPORTING AUTHORITY

a

{

| |
|

i - ' : 1. FRR sfnatQ ey 3 EL i @-ngeuiner @ wis ®ubd sl e b g age o
i o ' Does the Reporting Authority agree with the Self Essessment made in Part 1l 7 lf not, th
3. { . . of disagreement and reasons there of :

2. @Ry

State of Health

) e il B i) G
(i) Please indicate whether the Officer's state of health is

", - _ Sl 0 R L

! e (@) Good

2 (@) WHRY

{b) Indifferent
(ny A

’ (c) Bad

(i) I wan s
{it) Personality and manners :

() s
{a) Good
(@) e

¢ - {b) Average
o e e (ny aud
{c} Poor

3. giweren T YuFH ,
Intelligence and Understanding .

1 , - (b)) Bifore e Rl o e @, A feen A alka D, vl il weEd @ epen 2
{" l to {a) 'Exceptional and has clear grasp of any matter, hoyvqyr:r, complicatecds
g '. ey LR (e R R T B WD O
* : (b) Intelligent and can grasp a point correctly with reasonable speed.

‘ (m i W P

——.

{c) Shows adequate grasp.
(@) iR De/sva B § s e a ¥
' {d) Very Slow and/or often misses the point. '




i W A ' ’
Quality of Work — '

) ler N, LR g el 3 e el =sgane o aeyban

{i) Attention to details, accuracy in presentation of facts and thoroughness in
examination - '

(#) arultrs Byaesia v pumgli

{a) - Most reliable and comprehensive.

) ol o AN R e AR #

{b) Considers all relevant details.

M) AEaq AR R w8 Y Uk AR ga faug @ wed |qr

{c) s unable to concentrate on vital details and loses perspective.
(M) IR e

(d) Inclned to be suporficial.

(i) oo
(ii} Judgement

() wid s e qu ylal g €

{a) His proposals are consistently sound and well thought of
(@ Rvaga h

{b) Reliable

(m SRR gReH A @

(c} . Takes a reasonable view

() afdvgau, afila, w3, wld qua xR

{d) - Unreliable, undecided, rigid, superficial or erratic.

i) el sl e e '
(iii) Presentation of Cases and Expression

iy A abvula
Livy (i) , Oral expression

iy fafoe bt
s T i) Written expression ‘
chmdan @) . qbfam, TS, SR AR R |
{a) Extremely clear, cogent and logical
(@) wEd e aun ) ARt B e iR A A e wR w0 "
(b} Very good and expresses himself clearly and conciscly.
(my sl § s ’
{c) Good in expression. *
() W T A T
{d) Just good and enough.
(3) mwdl W I ST A W FE WD A @ wd #
{e) . Does not have ability to present cases properly.

e e o
$

(9]

i # .




aal

e
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R

e

— Q2 - “—ﬁ

ffy d widm @l aem +0n
Knowledge of Law and Procedures !
N

[62]

(R I 011> B 21| A BTTRT B CTCR TN SR EA I ZA B

{a) Does possess exceptionally good knowledge of law and procedure, :
(@ R am wiFm A a=R amed wma - ‘

——. - ¢

{b) His knowledge of law and pracedure is good,
() Al e wlbou oY @eEEY ddiadia ¥ 1
(c) His knowledge of law and procedure is satisfactory. ' T
(y  Fibia o wldan A anlg serm@ @ w ¥ !
(d} His knowledge of law and procedure is poor.

6. Icadt aa aftanh)
Zeal and Industry

e e

7. \ UHELTIAR
lnitiative

— b A

8. =100 Y
Investigative Ability.

9. AN /AFTRQ Wi w1 d) dona
Ability to Collect intelligence/Information.

HL ] >

E

- -
}
10, wldewr aur Paian v
. Suparvision and Control !
‘ ) RuRy T s a0 wen }
(i)  Maintenance of order and discipline. {0
(i) Rvam N Il A nan A @ au T2 @ R B QU0 v
(i)  Ability to inspire confidence, assume responsibility and get the best out 5
staff, :
(i) T2 W o, Tnemdn e e 2 ) enkn s sdered anlmid wy Eam ioaseg f

(iii) Capacity to train, help and advise the staff and ability to handle subordirs

¢

L

e

Raw Nz - (®) I7a wept 6 10 W slawmld | ‘aagwf', AR SR EEI AT S o
N alipar F s . o
PS :- {a) In the Cols. 6 to 10 an Officer may be categorised as "Exceptional”, "Very Good™, ™
"Average", "Below Average". '
(@) AR wifornQ 4 Fu 2T w1 Idm wn e, B e 3uR g wee i afina fon
{b) The Reporting Authority should writa tho basis of his cetegarization.
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P U (I N B IR TTD IS AUE O\g
A Punctuality in Attendance — -
.. ‘J '-‘ , . B
12, abwprn $itT anda
Aptitude and Potential.
(e Freafaf & & 0@ wnieei wmo3sen a¥ Rl wkass 3§ sfaard & alsem g gl A e
M HNET 1) '
AR | (Pleasc.indicate two ficlds of work from amongst the lollowmg for possible specialisation
. '« . - and career developmcm of thc Officer.)
S B I
(i) wmEn 9
i e (i) General Administration.
dag vy ey L
S O (B S LRI S
PAESTIRTRSU (i)  Personnel Administration,
O poregraanivgle o o il I LIEC]
PR TR I PR (iii) Training.
(iv) @4=3y
(iv) Co-ordination.
'_ , (v) aEian s v e B gl el
! _{v)  Vigilance and Anti-Corruption Work.,
, (vi) F39m amw
5{ (vi) Special Crime : .
() &ldud sman
I {a) Conventional
1 ‘ (@) sl smaw
(b} Economic Offences.
! vii) B s melaa (e bfakfes @)
.‘ “(vii} Any other field of work {Please Specify).
; iy
SRIREN | YK PR : &
| hmq /A Nk
! ! - 1rmts/Spocual Abuhuos
RN t: by ¢ ‘Jmmuu‘ o '
N ‘o-,‘ e oid ghngta oot . (l)i SRR ENIEEL 3\'{ Mh’dﬁ
§ ' - ()  Goneral bearmg and pmsonallty
‘! 'l (i) asnlernin i
; \ {ii)  Sociability.
Giip el @ ufa wmim
v (iii) Dedication to duty. !
b . cp iy 3 =g e [ U I S T,
! iv) el ) s st aamand adard w8 A aan
l' {iv) Appreciation of situation and quickness of response.
(v) s ne e By
' (v} Attention to detail.
: liv) mebnezaae @ fane ) duum
" : {iv) Ability to withstand pressure/stress.
{
|
| ;
!
!
—"
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15.

- a4 Al

Al feifdn slamd fdsen § 30w wn awm #))

=R Rt . -

1

(viiy  difes Faoln &% A o tﬂ

{vii} Ability to take a principled stand. O\

tviii) 3w B srren alad m o se fdm gen/fade Do

(viii) Any other traits/special abilities of the Officers othar than thosa
mentioned abova. ‘

~

Other Observations.

i ' ) .
(TRTRECTE IR U U 8 ATV CCT O o T R R TR T T AR ST R R T K R TH IR T R
A g B A o e o R, I8 Tl FA el afew Ade Al wTean e
Frdfz 1 sala & @ AR ffe Tk qn T A e e, Rrereet Ieda IRt s i

(This space may be utilised for remarks which complete, corroborate or s'upplemcnt'

has been indicated above. This should not, however, be used for merely repeating in;
terms what has already been stated, specific points such as special accomplishments:
the period under report and any other aspects not covered in the proforma given above:
the reporting Officer considers specially worth mentioning may also be indicated hei

Grading ' st

”"(aa@z/aga =B/ I/ M/ daa § FH)
Bl STl @1 W aF Sepee B 7@ A o wfen 9R @ f Jad Al o da ww b

N am A T AR Pufv & R sl W owse Ieea B e i)

" {Outstanding/Very Good/Good/Average/Below Average).
An Officer should not be graded outstanding unless exceptional qualities and perforn
have been noticed; grounds for giving such a grading should be clearly brought out).

B +
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16.

T e e DI

Tis1tty I

B s A

— 95 - .
weufsm '
Integrity ' O\I(
(Uit @D LW U, 51/64 . () BAIE 21.6.86. W PR SR e 0w A
{instructions containad in MEHA OM No, b1/6A-Estt{A) dated 21.6.85 should be kept i .
mind). '

' 1

FL5ES LS LR P " Gy

R SlaFa & SN B .
. o ) Signature of Reporting Officer..............oceevvnenn.
Ty Ak et N, e, :

© DeSIGNAtION . 1riiueirieertrerireneneieeiiaa e
(D A s@fd & HTA) '
. {During the period under report)
' G 1T .
Date....ouviniiniinim, e

b4
. ' [

LY A ' ' /H.:fl'.'

B e WP

Sy
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17.

18.

19..

~ (Explanation) : Officars are expocted to clearly mention whether or. mot-they agrea witl

C ey

20.

Aanr- |V
PART - IV

gardierr wlwh A syl
REMARKS OF THE REVIEWING OFFICER

yrdem JFd & Al A 0 Ja A aal -

Length of service under the Reviewing Officer.

a1 3 RO sl A spgfai @ g ¥ 7 ol 38 QRO sihard A o smweda w e
Ay N IeA@ wY aul ug and @B aeddd) wen A am el o suena ¥
Do you agree with the remarks of the Reporting Officer ? If not, indicate briefly the reas

for disagreeing with Raporting Officer and the extent of your disagreement against the
respective column.

(Fusdiarn) < R wse w9 Q we g i B w & dhe 3 oaw R alamrd) ) seagfei g
¥ o Tl o ufkea/amey ayfre an o ue e W)

g

the remarks of the Reporting Officer against various items. Their own porsonal/generi
remarks also be added here). .

frmiget aun il @y sEuiT |
Overall Assessment of Performance and Qualities.

LI

.O“

RS LERE N TR SPRTEA T S, T gt
.

Refifét aftemrd & AR Fafo gt oo
Comments on the Grading of the Reporting Officer.

PR ST B B e
Signatuse of the Reviewing Officer ................
AT (BB HETY T oo )
.Name in block letters ........... S O OO PRI
= MBI cosessese st .

( Dosignation ....c.ccocvvviiiiniinn. et

(d A aply & Jua)
(During the period under report)
Tttt .
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v ‘ O\
L N .
_ - Part-V
e RRIRIT RR IR R DENE I AR DIAREY
R Remarks of the Accepting Authority
o
v
' H' N o X
o —_— TET FE 2 R F SR
e ’ Signature of the Accepting Authority ..................
LI CU I s
Name.in block letters ................... e e
Yoo A . e, e e .o
Designation ........... T TR
(FoNE A zaly & Ay
k {During the poriod under report)
QW R
Date ........... reveniena et erreraiirerern e,
0 [ + '| 1 ,
1N A . .t
p R o
- R Ch, o) oat AR I I '
oty
[N} [ 1
] ' Voot '
[T R -t Wi '2" (L . f 't
[N
L ]
N + 4y ¢ l : = —
NN ' '
. iq"!‘li"{'-": R A IY RTINS B N BT RPN (I
<. -»;.- e f-"l? PR A4 ITH RN R Y AT PRI (N YO Y Oy NP ot '
, ‘{l' 1.
. ] I‘;o 3] foye M +
. R
. HORARTRRUNY ol W
’ ¢t i
Be B ney Tl QRECET M i e M st Cerey e
o€ e U B Y A G T 1 agee L
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2.

»
.

.

3.

4

5.

R ]

~ 9g .
oo S

INSTRUCTIONS \

P

v R0 s negl waida ) el fa sl Q) & s s
N et d o Q000 ot Nt @) feten, afermd
W WEN R, RO il NGEAGLIRID
R

JEUIRE T dmn laon di g s
R R R N Y T T BT R RTT BWSR POy
G e R R R liad D g ol S URRERHEI R TY

e T
e e

The Confidential Report is an important docum
assessing the performance of an officer and f
career.The officer reported upon, the Reportin
Accepling Authority should, therofore, undert
sense of responsibility.

ent. It provides the basic and vital inputs for
or his/her further advancement in his/her

g Authority, the Reviewing Authority and the
ake tho duty of filling out the form with a high

"

i

v Foi & s By el T YT WA WEgA e @ R B s et ¢ fenfén
SRFIE N 98 W mRe B gh SR S W @ TER Y fww S R aw ) A4,
R R | g D A B W 9l T R Ak o e gk bosafam fonfdy
AR o g lian Rl B 3w Al & B RNZ Rred 5 R, Qo Py, At hasii sery ann
@ibder AAS) e w1 e e ) FLa SEBc s a8 wen iy

Performance appraisal through Confidential Reports should be used as a tool for human
resource development. Reporting Officers should realise that the objective is to develop an

officer so that he/she realises his/her true potential.ltis not meant to be a fault-finding procoss

but a developmental one. The Reporting Officer and the Reviewing Officer should not shy

gs in performance, attitudes or overall personality of the

ofticer reported upon.

o W DFYEF au wEargdE o @ ke ik T 9 b fo vala wnr Ry wim gL IR
RO A s smmaus) A WO Sl A gam - I anfieefe @ AR s 4 e Ao

The columns should be filled with due

Any attempt tofill the reportin a casua
higher authorities.

care and attention and after devoting adequate time.
| or superficial manner will be easily discernible to the

uR R slire mfard) & Qe B i wu Al s A 5 A @ RRY Al 7 g
FYSeT 1 e Jad i W w-0-5 o A Bega Frlem wey & am @ fsar s e

Performance evaluation by the reporting officer must not be done without having conducted

at least one detailed inspection of the work of the subordinate unless the subordinate is one
with whom his senior is inter-acting almost daily.

e e SRF @ w2 R RORT slaed 3 gz RO fam Sfea maw s

o Ry Ren foreh 2 @ aitsmﬂa\gmmaﬁmﬂmlv%mm2ﬁmﬂm|m‘rm:¢qﬁm
RO AFTE A M § § ol why

If the Reviewing Authority is satisfied that the Reporting Authority had made the report
without due care and attention he shall record a remark to that effect in Part IV Column 2.
The Government shall enter the remarks in the Confidential Roll of the Reporting Authority

-

12
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o 4, . .
_ Thé Targets/Objectives/Goals sh

be specific to nature ot the work of the officer to be

~ 99 -

9T IR [wR A Rar e TR TR DY 0w Y WAR W AR B B e Fraen oy
T R ) 2w ama e WU R o wilite she wn gare Rt =0 aifivand) & by
-4 i anar i "THT RS QR i g Y ) o) 1 S el @ i “gapra
HRLEN, i S, saa A wee a ) vEd g T g it

Every answer shall be given in a narrative form. The Space provided indicates the desired

length of the answers. Words and phrases should be chosen carefully and should accurately

reflect the intention of the authority recording the answers. Please use unambiguous and
simple language. Please do not use omnibus expressions like ‘outstanding', Very good',

'good’, ‘average', ‘below average', while giving your Ccomments against any of the
attributes.

g

[enfdaf i) oy aef o L N 34 sl d yongd , b 21 (e faedy MR ey
il ey wen Buii ) am FeIRa ¥ yeyimT gy slnmrd), R RIS ford) @i 3 frifen
AlrETd R UTRE W0 R e Sidlerny, FrOeai qeun 3n-Fy e By N NS0 e o o
i R 3 10 ALl IR Pl w R ) oifdn ag R R R R R IR TP s
BN N U w0 g FR wew R A Wy it fie o

The Reporting Officer, shall in the begining of the year set quantitative/Physic
targetsin consultation with each of the Officers with respects to whom heis required toreport
upon, Performance appraisal should be a jointexercise between the officer reported upon and
the Reporting Officer. The Targets/Goals/Objectives be set at the commencement of the
reporting year i.e. December in respect of Dy. Supdts. of Police, Inspectors and Sub-

Inspectors. In case of an Officer taking up a new assignment in the course of reporting year,
such le_:rgets/Goals/Objectives shall be set at the time of assumption of new assignment.

al/financinl

KR EIDERBTCHES T A/ BNl o e g e
B R aor wane wefivwn, g 1 SR sl il gy
S A @ BuiRa A 9wl @ eg sl @

.".
,z‘ J}

IR ITedlenr <iditt eaii i
WO N T aul 34 falsirer apcrg i

W0k ol A g3 A R aisin i (i oy “I1- 1
&l

~

‘ ould be clearly known and understood by both the officers
concerned. While fixing the targets for achievments, priority should be assigned item-wise,

taking into consideration the nature and the area of work and any special features that may
reported upon,

RIS, Brommy wie) aeute ad @ s Ay fu sian , wibn gy g
AT BEma o 2, ROl o B4 S W e f¢
S 9T - o men e wia e T yur

RICTE R BT g g
T el el R, ad g RETHR]
B e sravys gior 930 p

UFHEE WA A w Qe il D 30wl , [awest geuint faayr s 2, F-FrsaiE, aagul, v
T G B WA N gumee 0 ReR @ 3@ w1 Wi |

It should be the endeavour of each appraiser to present the truest

possible picture of the
appraisee in regard to his/her performance, conduct, behaviour an

d potential,

13
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| — 100 -

LA PR G i R Y TR T TR A BT o et &1 bl i vy
N Rl

ST SEIT N @ | YRI5 el w0 e i e AR N H N s s § L
SRR wfd
Soma y

,\,P. sts of the same rank may be more exacting than others. The degree of siress andd

strakid any post may also vary from time to time. {hese facts should be borne in mind during

appraisal and should be commented upon appropriately. -
. . , . |
tr L .
120 1 AN R gl v s @ YT PR ST R I 3t weda waent 3 fa i 3 Hipels
AT el v w7 g el & wFu N Fere 3 alngg /
,n. ot NN .

4 Tl
!

I . -
4 c Y '

Aspects on which and a

ppraiseeis to be evaluated on different attributes are delineated bulow
each column. The appr
M ,l/.‘_ 4 3

aiser should deal with these and other aspect relevant to the attributes

e v

feomuft %rcwﬁw & FART e e fma BeIRIRRT ular STNE A MR -
+ NOTE: The following procedure should be follow
R R EkOr e
i -

)R slmd 0wy AN @A v geda b s il

‘ (i) I the Officer's integrity is beyond doubt, it may be so stated. v
. . L. [ ! '

t

ed in filling up the column fe/at/ng to integrity.-

s

Gy 2 aE ude s ofan B Ay aEnn @) aief) g il 3

TR mafard @) el i -
‘ \ {ii) ¢ lf'thqge is any doubt\or suspicion, the column should

be left blank-arid action taken as

.

U.f?de_rz:-'l : ’.; R . . ( . B | '
o ey Az e sl Fréard a ang) wg-Ne A o vk et RAE aRer s afiss
SR 71 o 30 10 S 7 gRRa s st s 8 7 o | e YRl
T YA TG A1 RE a5 7 8 37 5wt ¥ RO sty T RalY & sryare @ @) uw fern
ve RT3 3y alfdwil @ B qufer gy aw ) dur @ Rrudt fr a8 Al vau 2w yar g
' e 3w sifirt) 3 e . s am 741 g0 24 U T

(@) A separate secret note should be recorded and followad up. A copy of the note should
also be sent together with the Confidential Report to the next superior Officer who will
ensure that the follow up action is taken expeditiously. Where it is not possible sither to’
certify the integrity or to record the secret note, the Reporting Officer should state either
‘that he has not watched the offcer's work for sufficient time to form a definite judgemant

- or that he has heard nothing against the officer, as the case may be,”

et I [ >

(@) 3R srpadt wrdard & TG §RE T YT X 21 i & A 3 AR o) weuPree) wnfor 0 - ailen
A NNy RO N aggar yRlke @ o ' "
. {b) If, as a result of the follow up action,. the doubts or suspicions are cleared,

the officer's
integrity should be certified and an entry made accordingly in the /Confident
] . 1 . X

ial Report.

(1) uR Wz @ v 6 ez Ay S & W T A D Iy R aen miRy D T W sl 0
C w@ Rm o il ' '

{c) if the doubts or suspicions are confirmed, this fact should also be recorded
communicated to the officer concerned.

and duly

(7) 3R arprfl wrdand & worawy, @28 w1 v 7 @ g AN 2 At @ ufee &1 R W T wm
& ST F e 9 AT T A Ry A I A 3R R e I 0 sty i
HEN :

{d) If, as a reuslt of the follow up action, the doubts or suspicions are neither cleared nor

. confirmed, the officer's conduct should be watched for a further period and thereafter
action taken as indicated at {b) and (c) above.
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